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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH AT -KOLKATA

ORIGINAL APPLICATION NO. 142/2025/EZ

IN THE MATTER OF ;-

Manas Ranjan Barik & another ............ I APPLICANTS

State of Odisha & others ........... cooereveno.... RESPONDENTS

Counter Affidavit on behalf of M/s Akhandaleswar Stone Crusher
(Respondent- 11) represented by its proprietor Sri Adikanda Biswal
before the Hon’ble National Green Tribunal, Eastern Zone Bench at-

Kolkata.

I, Sri Adikanda Biswal aged about 70 years son of Late Udaya Nath
Biswal of at present At- Malyani Po- Kharadiha Ps -Nilgiri Dist-
Balasore Proprietor of M/s Akhandaleswar Stone Crusher
Respondent-11 in the present Original Application do hereby
Solemnly Affirm as follows;-

1.That Deponent is Respondent-11 and the proprietor of M//s

Akhandaleswar Stone Crusher.

:
:
j
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2.That Deponent has gone through the Original Application no
142/2025/EZ and has understood the contents thereof. Being
acquainted with the facts of the case and contents of the Petition,
Deponent is filing this Affidavit.

3. That applicants filed the present application OA-142/2025 taking

the stand as follows;-

S e N

(i)That the Stone Crusher exists on Forest Land and illegal Quarry has
an impact on the Human Habitation and Movement of Wild Animals.
The Quarry is within 10 kms radius of Kuldhia wild Life Sanctuary
and within 2 Kms to the sensitive Zone at which the Radar Station is
under construction by Ministry of Defense. Govt. of India over Nilgiri
Hills. (Synopsis)

(ii)The Respondent-11 (Deponent) is operating the Morum Queries
and stone crushers in violation of the conditions of Consent to
Establish (CTE) and of Consent to Operate (CTO) and other
environmental norms. Even though villagers have represented time
and again on dt 23.12.24, 15.01.25 and on 24.03.25 but no action has

been taken on it. Para -1.
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(iii)That the respondent-11 is operating mega stone crusher over plot
no 4108/4896 khata no 1066/627 measuring an area of Acl.50 dec.
(From Rakhita Khata no 1167 Plot no 3652/4108 Kisam Jungle/Gram
Jungle at Jamudiha with production capacity of 2, 00,000 TPA of
stone chips for which consent to establish has been granted by the
state pollution control Board on dt 17.03.25 vide Annexure 2 to the
O.A. Para -2

(iv)That the land over which the Res-11 is operating his crusher was
of Kisam jungle as per 1921 settlement recorded in the name of Shri
Jaganath Jew and in the year of 1976 the land was also of kisam
Jungle recorded in the name of same deity. Even though the land was
recorded in the name of Res-11 in the year of 2004 but after the forest
conservation Act came into force in the year of 1980, the said land
should not have been transferred in the name of Private respondent.
Para-3

(v)That jungle land was transferred without permission of the Central
Govt. which is totally illegal. Annexure -3 to the O.A. Para- 4

(vi) That the consent to establish was granted basing on a sitting

clearance issued by the Collector and District Magistrate vide letter
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No 4672 dt 13.12.04 for a capacity of 1550 MT / Month and now
based on same certificate, capacity of stone crusher has been increased
without taking into consideration of the negative impact of the stone
crusher Vide Annexure -4 to the O.A. Para-5.

(vii)That even though it has been mentioned in the siting certificate
that nearest inhabitation is more than 1 km from the stone crusher but
from the Google earth Image, it is clear that there exist houses within
200 meter radius from the stone crusher.Para-6

(viii) That the private respondent is using old sitting clearance issued
by the collector Balasore just to eye wash and increase the capacity of
stone crusher in the middle of village. Para- 7

(ix)That even though CTE is valid for raw material, Product,
Manufacturing Process and capacity, nowhere the new CTE permitted
M/s Akhandaleswar Stone Crusher for establishing a new Set up for
the stone crusher which is totally illegal. Para -8

(x) That the present stone crusher is a new one with capacity
200000TPA which is ten times from the earlier capacity of the old

crusher. So the sitting clearance should have been as per the guidelines

framed by state of Odisha in the year of 2006 and revised in the year
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of 2010. Moreover there are human habitations within 100 meter of -
the present stone crusher and there is prohibition of any kind of stone
crusher within 500 meters from any kind of village boundary/human
inhabitation. More so in the notice no 2003 dt 01.02.07 (Annexure

11), it was specifically directed to stop or to shift the stone crushers

units which were operating within 1 km from the village boundary.
But no step was taken by the District administration in the
matter.Para-9

(xi)That the jungle land has been transferred to Proprietor of
Akhandaleswar Stone crusher illegally. Para -10

(xii)That from time to time the consent to operate of the
Akhandaleswar Stone crusher has been renewed by state pollution
Board without verifying the compliance of the earlier CTO Conditions
and without verifying and visiting the site. Para-11

(xiii)That on 31.03.21 one CTO was issued to Respondent 11 for
production capacity of 1550 MT/Month but without verifying the
compliances of that CTO, the State Pollution Control Board has

granted new CTE to the Respondent no 11 on 17.03.25 Annexure 5 to

the OA. Para-12
A K oY
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(xiv)That the conditions of the CTO dt. 31.03.21 were summarized

vide paragraph 13 as follows.

@)

(ii)

(iii)

(iv)

)
(vi)

Unit shall provide adequate dust containment —Cum —
Suppression system at all potential dust generating points
to minimize fugitive emission.

The unit shall provide wind breaking walls of adequate
height both in down-wind and up-wind directions.

The unit shall carry regular cleaning and wetting of the
ground within premises. Fixed type water sprinklers shall
be installed within crusher premises and along the side of
the internal roads

The unit shall develop thick green belt along the periphery
of the premises.

The unit shall provide metaled road inside the premises
The suspended Particulate Matter (SPM) concentration
should be handled properly to minimize the fugitive dust
emission

The unit shall submit the point wise compliances by the

last week of the last month

oo oo
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(viii) If any public complaint is received from the public and is y
found genuine, the unit shall stop operation and inform the
status of compliances and action taken for control of
pollution. Para -13 /(ﬁ
(ix) The unit has not submitted point wise compliances with j

the consent order. Para-14

(xv) The point no -2 of the order dt 06.08.10 issued by the Forest and
Environment Department prescribes the criteria that no stone crusher
shall be allowed within 500 meters from the established authorized
inhabitation, educational Institution, Hospitals, Courts and public
Offices. The point no 3 also stipulates that no stone crusher shall be
established within 200 meters from the state highway and national
Highway the distance as per crow fly principle. However the present
unit is operating the crusher violating the guidelines. Annexure -6 to

the O.A. Para-15.

(xvi)That the guidelines issued by the Central Pollution Control Board

on July 2023 mentioned vide paragraph 16 as follows;-

canokl
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(ii)

(iif)

(iv)

(vi)

- K-
Wind breaking wall GI/MS/Bricks should be provided along
the periphery of the crusher. Height of the wall should be 3-
ft. more than the highest node of the crusher.
Metal/concrete Roads should be provided within the
premises and entire ground area within the premises should
be metaled.
Water sprinkling system /fogger/anti-Smog gun for rotating
water sprinkling which will produce tiny droplet of water
should be installed to curb air pollution in the crusher
premises.
Tall trees should be planted around the periphery of the
crusher in 2-3 rows.
Housing should be open for movement of mechanical
drivers and conveyor belts should be sealed properly with
flexible rubber flaps.
Name of the unit, contact details of the owner and address
of the unit, capacity of plant and date of issue of CTE/CTO

from the SPCB/PCCC should be displayed on the display

board at the entrance.

R _}‘:\/Aﬂg\\c&l
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(vii) Regular wetting of the road should be done to suppress the
dust within the premises to control dust emission

(viii) Unit should install tanks of appropriate size and for recycle
and reuse of the water in process .In case of extract of
ground water, permission from the central Ground water
Authority /Ground water Department should be obtained
.Unit should maintain proper log book of consumption of
fresh water. Efforts should be made to use STP treated
water instead of ground water to control emission from

process activities.Annexure-7 to the O.A. Para- 16

(xvii) There has been gross violation as within 100 meters there exist
habitation as revealed from Google earth Image. Annexure -8 to the

0.A Para- 17

(xviii) It was further submitted that the private respondent is extracting
Murom from the Govt. land and jungle kisam land (khata no 1167,plot
no 3652/4108,3994,3923,3993 which were earlier under the kisam

Gramya Jungle recorded in the name of Lord Shri Jaganath Jew. The

land subsequently kept under Rakhit Khata without permission from

Q &‘h \/ﬁaﬁ\u M
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competent authorities. Photograph regarding extraction of Murom

from Govt. land placed at Annexure -9 to the O.A Para -18

(xix) Nearby agricultural lands have been made barren due to dust.

Para-19

(xx)Because of illegal query, the water level have gone down and

irrigation points are also not working.Para-20

e ; . \f&m}ﬂy’%t’g

(xxi) The local tahasildar has not taken any action. .Para-21

(xxii)The revenue and Disaster Management department resolution dt
28.06.2018 to curb illegal mining has not been followed by the
Administration and no action has been taken in the matter. Annexure

10 to the O.A. Para-22

(xxiii) The pre-requisite for processing the application of consent to
operate is that the site should be inspected and there must be
compliance of CTE condition. But in this case there has been gross

violation to it. Annexure-12 to the O.A Para-22

4. That the date chart and events of the case summarized hereunder

will clarify the factual aspects on the issue.

AW LN Ph
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(i) 1921-22 Lands were in the name of Shri Jagannath Jew

Seva in khata no 69/2 and plot no 3218 in the
v
Kisam Jungle as per 1921-1922 Settlement as

per Tahasildar Report

(i1)1976-77 The ROR of the above lands were recorded as ﬁ
village forest under Rakhita Khata No 1167. §

(1ii)1984 Those lands were mutated and settled by the ;
then Tahasildar Nilgiri in the year of 1984 in ﬁ

favour of 36 land-less persons classifying

Lands as Sarad- III

(iv)31.12.84

To 08.02.84 Copy of one of the mutation record filed by
Ram Chandra Pradhan where-in Tahasildar

Nilgiri has reported that there were no growth
of tree and land was lying barren Annexure
R-11/A-6
(v) 20.06.95 Competent Authority- Cum -Tahasildar Nilgiri
cancelled the lease of father of Applicant no 2.

(vi) 12.01.96 Copy of the rejection order passed by the

Appellate Authority i.e Learned Collector




(vii) 1997-98

(viii)08.09.03

(ix)2004

(x)13.12.04

(xi)19.09.06

(xi1) 05.12.11

@ U ~ oK
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rejecting the appeal filed by father of Applicant
No 2 R-11/A-1 Series

Res-11 purchased some of the lands from ST

and Non -ST persons after getting due
permissions of Sub -Collector Nilgiri.
Copy of the status report submitted by the

Tahasildar Nilgiri on the complaint
by the villagers R-11/A-2

Lands were mutated in the name of Res-11

and his son. R-11/A-7
Sitting Certificate dt13.12.2004 was issued
by Collector under Annexure 4.
The Enquiry report submitted by the Tahasildar

Nilgiri on the allegation regarding illegal
transfer of lands allotted in favour of SC&ST
persons.. R-11/A-3

Copy of the enquiry report submitted by the

Revenue Inspector Nilgiri addressed to
Tahasildar Nilgiri pursuant to letter of Addl.
District Magistrate Balasore dt 05.12.11 along

MISHRA | =
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with English Translation copy of such report is
filed herewith as Annexure R-11/A-10

(xiii) 18.12.18 Copy of the dismissal order dt. 18.12.18 passed
in WPO© 7547/2003 filed by father of Applicant
no2 R-11/A-4

(xiv) 02.10.24 Copies of No objection dt.02.10.24 issued by

the Gram Sabha of Jamudiha Grama ﬁ
Panchayat and No objection -certificates

issued by Sarapanch and Panchayat Samiti
Member Annexure R-11/A-12 series

(xv) 17.03.25 In the year of 2025 due to renovation of Old
Crusher unit the capacity of the crusher unit
was increased as per Consent to Establish
order dt 17.03.25 Annexure 2 to the O.A and
R-11/A-8.

(xvi)02.04.25

Photographs showing plantation of Trees in and

around the plant periphery filed as Annexure R-
11/A-11/1.




(xvii)07.04.25

1~

Copies of Photographs dt 02.04.25 showing
making of DG Silencer as per required height
formula filed as Annexure R-11/A-11/2.

Copies of Photographs showing installation of
CCTYV Surveillance filed as Annexure R-11/A-
11/3.

Copy of the Photograph dt 02.04.24 showing
construction of Metal road inside the premises

filed as Annexure R-11/A-11/4.

Copy of the Photograph dt 02.04.25 of Dust
Covering shed of both Vibrator Screen filed as

Annexure R-11/A-11/5.

Copy of the Photograph dt 02.04.25 of wind
breaking wall in dust production point filed as
Annexure R-11/A-11/6.

Copies of the Photographs of wind breaking wall
in and around the premises filed as Annexure R-
11/A-11/7.

Copy of the photograph of Public Information
Board filed herewith as Annexure R-11/A-
11/8.

Tahasildar Nilgiri submitted report to the

A
%
j
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Collector and District Magistrate Balasore on
07.04.25 regarding land status on the basis of
allegation of the applicants R-11/A-5

(xviii) 08.04.25 Consent to operate order was issued on

08.04.25, R-11/A-9

L4 o

5.That at the outset, it is submitted that the above Original
Application has been filed after 20 years of operation of Crusher Unit ﬂ
by the Res-11 which is not maintainable in the eye of Law as it is too
belated and time barred. The unit started operation in the year of 2004
on the basis of Sitting Certificate dt 13.12.2004 issued by the
Collector Balasore under Annexure 4. Due to satisfactory
compliances, the consent order was being renewed from time to time
till 2023. Applicants had never approached the Hon’ble Tribunal
during that period from 2004 to 2023 alleging violation of the terms
and conditions of CTE and CTO. In the year of 2025 due to
renovation of old crusher Unit, the capacity of the crusher unit was
increased as per consent order dt 17.03.25.So the Present original
application filed in the year of 2025 alleging violations relating the

year from 2004 to 2023 is grossly barred by Law of Limitation and as
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such the present application is not maintainable as no suitable reason
has been indicated therein. There also does not exist any continuing
cause of action to file the present Application. Since the allegation of
violation if any was never raised for last 20 years and the crusher unit
was partially closed for about two years due to illness of the proprietor
and also due to machinery defect and the present CTE was issued on
17.03.25 and CTO was issued on 08.04.25, as such there are no cause
of action of alleging any violations relating from the year of 2004 to
the year of 2025. So the present O.A is liable to be dismissed with

cost.

6(a).That as regards the averments of the Applicants that the Stone
Crusher exists on Forest Land and illegal Quarry has an impact on the
Human Habitation and Movement of Wild Animals and that the
Quarry is within 10 kms radius of Kuldhia wild Life Sanctuary and
within 2 Kms. to the sensitive Zone at which the Radar Station is
under construction by Ministry of Defense. Govt. of India over
Nilgiri Hills, The Crusher unit is situated over the purchased land of

Respondent-11 and does not exist on any forest land. Besides )the

crusher unit does not come within the forest land earmarked for

RS e Pt
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movement of wild animals and also not coming within the radius of
Kuldhia wild Life Sanctuary. The notification dt. 14: 02-lbjssued by
the Govt. of India for kuldhia wild life sanctuary also does not cover
the village Malyani or Jamudhia within its ambit. The village Malyani
or Jamudhia even does not come within 10 kms of the outer boundary
of the sanctuary. Besides it is submitted that the crusher unit is also
not coming under the sensitive zone of the RADAR Station under
construction of the Govt. of India over Nilgiri Hills. The crusher unit
is at a distance of 5 to 6 kms from the Radar Zone. So the averments

are totally false and misleading.

Copy of the notification for Kuldhia wild life sanctuary is filed

herewith as ANNEXURE Res-11/A.

6(b)That in reply to averments of paragraph 1 of the Original
Application, it is submitted that there has been neither any violation
to environmental norms nor to the terms and conditions stipulated in
the consent to establish (CTE) and consent to operate (CTO) of the
stone crusher industry. It is pertinent to mention here that no Morum

Quarry is being operated by the Respondent 11. It has been closed

since last 10 to 15 years back. Regarding operation of Morum Quarry,

_y \eordma P
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it is submitted that Late Bhagaban Parida father of Applicant No 2 was
lifting Morum from Govt. land and beyond the leased area and from
the land of those ST Landless persons to whom the lands were allotted
for which complaints were filed by those people and after spot
verification and report of R.I Sajanagarh, the permission to grant
Morum Quarry in favour of father of Applicant no 2 was cancelled by
the Tahasildar which was ultimately upheld by the collector in
rejecting the appeal filed by Bhagaban Parida . Since then there is
private dispute in between Applicant no 2 and Respondent no- 11.This
application is the result of the same. It is most important to submit that
Respondent -11 is not operating any morum quarry and also nor
extracting morum from any Quarry for last 10 to 15 years. The
Applicants have annexed photographs under Annexure- 9 to the O.A
showing extracting of Morum to which Respondent-11 is not related
at all and there is no recent extraction of any morum and photographs
under Annexure -9 are of old photos. It is completely false to say that
the Res-11 is extracting the morum from Jungle Kisam Land and

Govt. Land as Res-11 is not extracting any morum from any corner

more than 10 to 15 years .

\Lol=ay s~ O
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Copy of the cancellation order dt 20.06.95 issued by Competent
Authority- Cum -Tahasildar Nilgiri cancelling lease of father of
Applicant no 2 and copy of the rejection order dt..12.01.96 passed by
the Appellate Authority i.e Learned Collector rejecting the appeal filed
by father of Applicant No 2 are filed herewith as Annexure R-11/A-1

Series.

(6)(c)That as regards operation of stone quarry by the Respondent no-
11, some of the villagers including ex- M.L.A Sri Chittaranjan Sarangi
filed one complaint that Res-11 is creating trouble to General Public
for their journey from one village to another village and blasting the
stone quarry and using blasting materials and that Sri Biswal is
encroaching the Govt. Land. On inquiry and after verification the

complaint was found false and dropped.

Copy of the status report submitted by the Tahasildar Nilgiri dt.
08.09.03 on the complaint submitted by the villagers is filed herewith

as Annexure R-11/A-2.

6(d) That regarding illegal transfer of the lands belonging to the S.T

and SC persons allotted under the Integrated Tribal Development

]
;
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Programme, one allegation petition was filed by the then Sarapanch,
Naib Sarapanch and some other persons of Jamudiha G.P. and on
the basis of the letter dt 10.04.06 of the collector Balasore, the
Tahasildar Nilgiri caused due enquiry on spot and came to finding that
the lands were allotted in favour of SC and ST persons but after
enjoying the land for 15 to 20 years, the SC and ST persons have sold
the lands. The Tahasildar also came to conclusion that even though the
kisam of the lands were Sarad three but those lands are high Lands
and cannot be suitable for agriculture. Hence the allottee have sold
those lands and some petitioners on this ground are regularly filing the

petitions at different point of time.

Copy of the enquiry report submitted by the Tahasildar Nilgiri dt

19.09.06 is filed herewith as Annexure R-11/A-3.

6(e)That since complaint filed by the villagers did not yield any result
one writ petition bearing no W.P© 7547/2003 was filed by some of
the villagers whose lease were cancelled including father of Applicant
no 2 against Respondent -11, taking the stand that Res-11 is using the

agriculture land for commercial purpose and that Res-11 has

purchased the lands from the land-less person who were allotted the

—
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lands under Integrated Tribal Development Programme by preparing
fake sale deeds and that under temporary permit the Res -11 is
transporting the minerals and preventing the villagers to use the Govt.
land and that the Res-11 is transporting the morum through restricted

road etc. The said Writ petition was ultimately dismissed on 18.12.18.

Copy of the dismissal order dt. 18.12.18 passed in WP© 7547/2003

is filed herewith as Annexure R-11/A-4

6(f) That again grievance/Complaint petitions were filed under the
leadership of Manas Ranjan Barik (Applicant no 1) and Sri Manoj
Kumar Parida (Applicant no- 2) on dt 23.12.24 and 15.01.25 alleging
that there has been illegal and fraudulent transfer of ST and Non -ST
lands and illegal running of one Crusher unit by the Respondent -11.
The said matter was duly enquired by the Tahasildar Nilgiri and report
was submitted to the Collector and District Magistrate Balasore vide
letter no 1902 dt 07.04.25.The signatures appended there, in the said
representations are not signature of the some of the signatories. Those

persons have also given Affidavits in this regard. However the

findings of the report of the Tahasidar Nilgiri is submitted hereunder;-

s \onde o Prenan O
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There was an area of Ac.84.20 dec. of land recorded in the
name of Shri Jagannath Jew Seva in khata no 69/2 and plot
no 3218 in the forest Kisam as per 1921-1922 Settlement.
During 1976-77 an area of Ac 48.00 dec out of Ac 84 .00
dec. was allotted in favour of 38 ST and Non -ST persons
under Integrated Tribal Development Programme but the
cadastral map of the concerned village was not corrected.
During major settlement the settlement Authorities did not
recognize the claims of the 38 persons in favour of whom the
lands were settled and as such the ROR of the above lands
were recorded as village forest under Rakhita Khata No
1167.

In the year of 1984, the then tahasildar settled those plots
measuring Ac 48 .00 dec again in favour of those persons
stating the reason that those persons were allotted the lands
previously. From 1994 some allottee sold those lands to one
Purna Chandra Palei (ST) and subsequently Respondent no-

11 purchased those lands after taking permission of sub-

collector Nilgiri under section 3(i) of regulation 2 of 1956 in
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the year of 1997 and 1998 and after mutation those lands

were recorded in the name of Res-11 in the year of 2004.

Copy of the report of the Tahasildar Nilgiri dt. 07.04.25 is filed

herewith as Annexure R-11/A-5

7.That the land was originally in the name of Shri Jagannath Jew
Seva in khata no 69/2 and plot no 3218 in the Kisam Jungle as per

1921-1922 Settlement. During 1976-77, the ROR of the above lands

5 \(\_ME:Q

were recorded as village forest under Rakhita Khata No 1167.
Those lands were mutated and settled by the then Tahasildar Nilgiri in
the year of 1984 in favour of those 38 land-less persons arriving at
conclusion that those lands were totally barren and there was no trace
of any tree growth. The lands leased out were classified as Sarad-III

from category of Village Jungle.

Copy of one of the mutation record filed by Ram Chandra Pradhan
where-in Tahasildar Nilgiri has reported vide order dt 08.02.84 that
there were no tree and land was barren is filed herewith as Annexure

R-11/A-6.
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8. That in reply to averments of paragraph 2 of the Original
Application, it is submitted that Respondent no- 11 (present
Deponent) was operating one Stone Crusher over plot no 4108/4896
of Khata no 1066/627 (now under Khata No 1164/2 by way of
mutation and conversion to Home Stead land) measuring an area of
Ac1.50 dec. which the Res-11 purchased from one Chunu Bindhani.
Due to old machinery and health Ground (Kidney Problem) the
crusher unit was not functional for more than two years and after
renovation of the said crusher unit, Res-11 applied for increasing
production capacity of the existing Crusher unit which was allowed.
For establishing the Crusher unit with production capacity of 2,00,000
MTA of stone chips for which consent to establish and consent to

operate were also obtained. There are no illegalities in this regard.

Copies of the ROR of the land standing in favour of Res-11 and copy
of Consent to establish and copy of Consent to operate are filed

herewith as Annexure R-11/A-7 and R-11/A-8 and R-11/A-9

respectively.

9.That in reply to averments of paragraph 3 & 4 of the present

Original Application, it is submitted that in the year of 1976 lands
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measuring Ac. 48 .00 dec. out of Ac.84 .00 dec. were settled in favour

of 38 land less person under the Integrated Tribal Development
Programme. Even though in 1976 settlement, the status of the lands ;
were kept as Gramya Jungle but lands were again mutated in the name

of those 38 land-less persons in the year of 1988 which is approx. 37 j;
years ago. Respondent no 11 purchased some of the lands in the year j
of 1998 after due permission from competent authority under 3
regulation 1956 and the lands were also mutated in the name of Res- ﬁ
11 in the year of 2004 which is also 20 years ago. The report of the
Tahasildar Nilgiri dt.19.09.06 R-11/A-3 and copy of the report of
Tahasildar dt. 07.04.25 under Annexure R-11/A-5 clarifies the status

of the land. It is further submitted that the land over which the crusher

unit has been established was purchased land of Res-11 which was

purchased by Res-11 from one Chunu Bindhani a general Caste

People..

10.That in reply to averments of paragraph 5,6,7 & 8 of the Original
Application, it is submitted that Respondent- 11 is operating the Stone
Crusher Industry since 2004 at that place and sitting clearance dt

13.12.04 never indicate any quantity of production. The land
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| particulars were verified and other documents were examined and
thereafter the sitting clearance was granted. In the sitting clearance
quantity of production are not required to be mentioned. In the
meantime 20 years have passed from the date of sitting clearance was
obtained and Respondent-11 is satisfactorily complying the terms and
conditions of the CTE and CTO issued in the year of 2004.The

application to increase the production capacity of the present crusher

for production of 2,00,000 MT per annum was approved vide letter dt
17.03.25 (CTE) under Annexure 2 to the O.A. (R-11/A-8) and
Consent to operate was also granted on 08.04.25.( R-11/A-9) There
has been no violation to the term and condition stipulated in the CTE
dt 17.03.25 and CTO dt 08.04.25 under Annexure R-11/A-8 and R-
11/A-9 by this respondent No -11 by any way/means. It is pertinent to
mention that the target of production of 2,00,000 MT per annum is the
upper limit fixed in the clearance certificate but not the actual
production. The actual production is far from the upper limit fixed in

the clearance certificate.

11.That in reply to averments of paragraph 9 of the Original

Application, it is submitted that after making satisfactory compliance
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to the term and condition of the CTE and CTO, Res-11 is operating
the Crusher unit and has started production. There is no habitation
within one kms of village boundary of any authorized village.
However there are 8 to 10 houses of the villagers who have their own
land and residence in the village Malyani but they are residing by
encroaching the Govt. land about 4 to 5 years back.. Out of them some
persons are also working in the industry of the Res-11. The said

habitation cannot be termed as authorized Village. There is no name

st

of such habitation. Previously one allegation petition was filed with
false signature taking the stand that stone dusts are being
accumulated on the top of the thatched roofs where they are residing.
The same was also found to be false on due spot inquiry .Individual
houses were verified and the habitants clearly stated that the allegation

are totally false.

Copy of the enquiry report submitted by the Revenue Inspector Nilgiri
addressed to Tahasildar Nilgiri pursuant to letter of Addl. District
Magistrate Balasore dt 05.12.11 along with English Translation copy

of such report is filed herewith as Annexure R-11/A-10
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12.That in reply to averments of paragraphs 10 to 12 of the Original
Application, it is sub%%tted that in the year of 1921-22 i.e 96 years
ago the kisam of the land was jungle and recorded in the name of Shri
Jagannath Jew Seva. In the year of 1976 i.e 48 years ago, the land was
kept recorded in the Rakhita Khata as Gramya Jungle by the
settlement Authorities as per Law and those lands were allotted to 36
individuals and Kisam was changed from Village Jungle to Sarad -III
by the tahasildar in the year of 1983. Some of those allottee sold their
lands to different ST and non- ST persons. Petitioner in the year of
1997-1998 purchased some of the lands belonging to ST and Non—
ST persons but after taking due permission from the Learned Sub-
Collector Balasore as per Regulation 1956. There has been no
illegality in the matter. The said facts has been set at rest and cannot
be reopened at present in the year of 2025 as there are no involvement
of Res- 11 in the above matter and Res-11 has purchased those lands

with due permission.

13.That in reply to averments of paragraph 13 of the Original

Application, it is submitted that the Res-11 has taken effective steps

for remission / reduction and accumulation of stone dust by planting

DS\ oude o s
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huge trees in and around the industry. Moreover the Industry has
installed the sprinkling system which reduces the accumulation of dust
or spreading of the dust. All the premises are being cleaned/ wetted

regularly. Res-11 is repairing the road including village road also.

Copies of the photographs showing plantation of Trees in and around
the plant periphery are filed herewith as Annexure R-11/A-11/1.
Copies of Photographs showing making of DG Silencer on 02.04.25

as per required height formula are filed herewith as Annexure R-11/A-

&SVM\L@W

11/2. Copies of Photographs showing installation of CCTV
Surveillance is filed as Annexure R-11/A-11/3. Copy of the
Photograph dt 02.04.24 showing construction of Metal road inside the
premises is filed herewith as Annexure R-11/A-11/4. Copy of the
Photograph dt 02.04.25 of Dust Covering shed of both Vibrator
Screen are filed herewith as Annexure R-11/A-11/5. Copy of the
Photograph dt 02.04.25 of wind breaking wall in dust production point
is filed herewith as Annexure R-11/A-11/6. Copies of the
Photographs of wind breaking wall in and around the premises are

filed herewith as Annexure R-11/A-11/7. Copy of the photograph of
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Public Information Board is filed herewith as Annexure R-11/A-11/!

14.That in reply to averments of paragraph 14 of the Original
Application, it is submitted that point wise compliances are being
submitted in time and CTO is being renewed in every year since

2004.

15.That in reply to averments of paragraph 15 of the Original
Application, it is submitted that there are no habitation within one kms
of village boundary of village Jamudiha / Malyani. Eight to Ten
unauthorized encroachers in order to grab the Govt. lands are now
residing there along with others and some of them are also working in
the industry of Res-11 but those houses cannot be said to be
authorized habitation/village. Those encroachers are residing over the
Govt. land and much after the Sitting clearance was issued. There is
no name of such habitation. Previously one allegation petition was
filed with false signature taking the stand that stone dusts are being
accumulated on the top of the thatched roofs where they are residing

and residents are suffering.. The same was found to be false on due

inquiry. Individual houses were verified and the habitants clearly

[ &‘, \,&mw
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stated that the allegations are totally false. The enquiry report of
Revenue Inspector in this regard has been filed as Annexure R-11/A-

5.

16.That in reply to averments of paragraph 16 of the Original
Application, it is submitted that the Res-11 has taken effective steps
for remission /reduction and accumulation of stone dusts by planting
huge trees in and around the industry. Moreover the Industry has
installed the sprinkling system which reduces the accumulation of dust
or spreading of the dust. All the premises are being cleaned / wetted
regularly. The relevant photographs have been filed herewith as

Annexure R-11/A-11/1 to R-11/11/8.

17.That in reply to averments of paragraph 17 of the Original
Application, it is submitted that there are no authorized habitation and

there are also no violation to the guidelines.

18.That in reply to averments of paragraph 18 of the Original
Application, it is submitted that the Applicants have stated that Res-11

is lifting the Morum which is totally false .Lifting of Morum have

been stopped 10 to 15 years ago. Applicants having vested interest

E
)
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and being hench man of political parties and out of previous Grudge
have filed the petition only for the purpose of filing such petition
without any basis. The lands were settled in the name of 36 persons in
the year of 1976. Even though in the ROR prepared as per the
settlement of 1976-1977, the land was kept as Gramya Jungle in
Rakhita Khata but the Tahasildar again allotted those lands in favour
of those 38 persons and classified the lands as Sarad III as per
Revenue Law.. In due passage of time some persons have sold the
land to ST and Non-ST persons. During 1997-1998 Petitioner
purchased some of the lands after obtaining permission from sub-
Collector and the lands were also mutated in the year of 2004 in the
name of Res-11 and his son. There has been no illegality as due

procedure and due permission have been obtained.

19.That in reply to averments of paragraph 19 & 20 of the Original
Application, it is submitted that since sufﬁcient protection has been
taken by Res-11, accumulation of dust in the adjoining agricultural
lands does not arise. Moreover the allegation that local farmers are

facing huge loss due to illegal operation of the stone crusher by Res-

11 is also totally false and based on suspicion and surmise. It is also

A \/JM\CAPW
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false to state that due to deep illegal quarry, the water level in the
village has gone down and lift irrigation points are also not working
and there was water scarcity in the village. Since the crusher unit has
been set up at a distance of more than 1 kms from the authorized
village boundary of village Malyani and Jamudiha and over the barren
land which cannot be used for Agriculture Purpose, So question of
decrease in the water level does not arise. The applicants and other
villagers have also dug deep wells of more than 150 fi. for their

personal/commercial use

20.That in reply to averments of paragraph 21 of the Original
Application, it is submitted that there has been no violation to the
terms and conditions of CTE and CTO and the order dt 06.08.2010
issued by the Forest and Environment Department Govt. of Odisha
and guidelines issued by the Central Pollution Control Board in July
2023 and resolution dt 28.06.18 issued by the Revenue and Disaster
Management Department. In this regard it is submitted that the

Panchayat Samiti member of Jamudiha Grama Panchayat and the

Sarapanch of Jamudiha Grama Panchayat have issued No objection

L1'aY
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Certificate and the Gram Sabha of Jamudiha Gram Panchayat also has

approved regarding operation:\tj:le said crusher unit by the Res-11.

Copies of No objection dt.02.10.24 issued by the Gram Sabha of
Jamudiha Grama Panchayat and No objection certificates issued
by Sarapanch and Panchayat Samiti Member are filed herewith as

Annexure R-11/A-12 series.

21.That in reply to averments of paragraph 24 to 26 of the Original
Application, it is submitted that in this case the allegation of extracting
Morum is totally §oyse and without any Basis. Moreover in the
present case there has been approval by the State Pollution Control
Board and year to year the CTO is being renewed from the year 2004
till 2022 and on the basis of Siting certificate the permission for
establishment of crusher unit with capacity of 2,00,000 MT per annum
was also allowed as per environment Law. The Res-11 has not
committed any violation to the terms and condition of the CTE or

CTO or the guidelines issued by the Authorities.

REPLY TO GROUNDS

o\ k- SONTL
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(iii)

(iv)
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That in reply to the ground no I of the Original Application,
it is submitted that the allegation of extraction of morum is
totally false.

That in reply to the ground no II of the Original Application
it is submitted that the stone crusher unit is complying the
terms and condition’there has been no violation to the terms
and conditions of CTE and CTO and the order dt 06.08.2010
issued by the Forest and Environment Department Govt. of
Odisha and guidelines issued by the Central Pollution
Control Board in July 2023 and reso.lution dt 28.06.18 issued
by the Revenue and Disaster Management Department.

That in reply to the ground no III of the Original Application
it is submitted that there is no illegal quarry. The allegation
that the abandoned pits are causing danger to live stock of
the local resident is also totally false.

That in reply to the ground no IV of the Original Application
it is submitted that the stone crushing unit has not been

established within the prohibited distance and there has been

no violation to any guidelines of July 2023.

L TP Y
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v)

(vi)

(vii)

(viii)

(ix)

— -
That in reply to the ground no V of the Original Application
it is submitted that there is no habitation within 5ee metres
of the authorized village boundary.
That in reply to the ground no, VI of the Original Application
it is submitted that after due verification and visiting the site
time and again and after satisfactory compliances, the CTE
& CTO were issued and time to time renewed. The
allegation in this regard is totally baseless and not based on
any record.
That in reply to the ground no VII of the Original
Application, it is submitted that there has been no violation
to the Consent to operate and it’s time to time renewal.
That in reply to the ground no VIII of the Original
Application, it is submitted that Consent to operate is only
granted under section 21 of the Air (PCP) Act. There is no
pollution to clean Air and water.
That in reply to the ground no IX of the Original Application

it is submitted that there has been no destruction of

ecological balance .It is submitted that the Respondent -11
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136



(x)

(xi)

(xii)
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has planted number of trees in and around the crusher as per
Annexure R-11/A-11/1 to 11/8 series.
That in reply to the ground no X of the Original Application
it is submitted that there has been no violation to the terms
and conditions of CTE and CTO and the order dt 06.08.2010
issued by the Forest and Environment Department Govt. of
Odisha and guidelines issued by the Central Pollution
Control Board in July 2023 and resolution dt 28.06.18 issued
by the Revenue and Disaster Management Department
That in reply to the ground no XI of the Original Application
it is submitted that the apprehension of the Applicants are
totally baseless. There has been no damage to any base
station of any RADAR system which is being constructed
over Nilgiri Hills.
That in reply to the ground no XII of the Original
Application it is submitted that it is not a new set up. The
production capacity of the existing crusher unit was

increased and the compliances as stipulated under the CTE

and CTO have been complied with. There does not exist any
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violation to the term and conditions and guidelines of SPCB

or of Govt. so far the present crusher is concerned.

22. That as regards filing of the present Original Application alleging
violations of the year 2004-2023 it is submitted that, the Original
Application has been filed after 20 years of operation of Crusher Unit
by the Res-11. The unit started operation in the year of 2004 on the
basis of Sitting Certificate dt 13.12.2004 under Annexure 4. Due to
satisfactory compliances the consent order was being renewed from
time to time till 2023. Applicants had never approached the Hon’ble
Tribunal during that period from 2004 to 2023 alleging violation of
the terms and conditions of CTE and CTO. In the year of 2025 due to
renovation of old crusher Unit , the capacity of the crusher unit was
increased as per consent order dt 17.03.25.So the Present original
application filed in the year of 2025 alleging violations relating the
year from 2004 to 2023 is grossly barred by Law of Limitation and as
such the present application is not maintainable. The present
Application motivated and is the result of old Grudge and due to

cancellation of morum quarry Lease.
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same is liable to be dismissed with heavy cost.

24. That the facts stated above are true to the best of my knowledge

and belief and based on records and nothing materials have been

. concealed from and the answering Respondent -11 reserve the right to

[

‘.ﬁ;‘ﬁle any further Affidavit as and when required by the Hon’ble

i

i3, Tribunal.

26.That in view of the facts mentioned above, the Hon’ble Tribunal
may graciously be pleased to pass any order/orders as it deems fit in

the interest of Justice and in the facts and circumstances of the case.

Identified by Advocate P DEPONENT
VERIFICATION

I, Sri Adikanda Biswal aged about 70 years son of Late Udaya Nath

—

Biswal of at present At- Malyani Po- Kharadiha Ps -Nilgiri Dist-

Balasore Proprietor of M/s Akhandaleswar Stone Crusher

Respondent:l 1:do hereby verify and state that;-
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1.That the contents of the above Affidavit are true and correct to the
best of my knowledge and based on records available and no facts and

materials have been concealed from.

based on record.
[?,‘K-Sah%\ Qﬁ_‘w\r—ﬁw\k@w

2.That the facts stated above are true to the best of my knowledge ad :‘
, €
Identified by Advocate ~ VERIFICANT ﬁ

-

&

CERTIFICATE

Due to non-availability of cartridge papers this counter has been typed

on thick white papers.
A wSahq?gc. |
Advocate
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8.0. 569(E).—The following draft of the notification, which the Central Government proposes to issue in
exercise of the powers conferred by sub-section (1), read with clause (v) and clause (xiv) of sub-section (2) and sub-
section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) is hereby published, as required under
sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, for the information of the public likely to be affected
thereby; and notice is hereby given that the said draft notification shall be taken into consideration on or after the expiry
of a period of sixty days from the date on which copies of the Gazette containing this notification are made available to
the public;

Any person interested in making any objections or suggestions on the proposals contained in the draft
notification may forward the same in writing, for consideration of the Central Government within the period so specified
to the Secretary, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jorbagh Road,
Aliganj, New Delhi-110003, or send it to the e-mail address of the Ministry at:.—esz-mef @nic.in.

Draft Notification

Whereas, the Kuldiha Wildlife Sanctuary located in Balasore, Mayurbhanj and Keonjhar Districts in the State of
Odisha is spread over an area of 272.75 square kilometres.

And Whereas, the flora and fauna represent rich biological significance of this Sanctuary.

As regards biodiversity of this sanctuary, it harbors 32 species of mammals, 134 species of birds, 40 species of
reptiles, 5 species of amphibians, with many species of insects like Butterflies and Odonates and the flora of this
protected area is represented by mixed deciduous forest;

And whereas, the mammals are represented by Asiatic Elephant (Elephas maximus), Gaur (Bos gaurus), Sloth
Bear (Melurnus ursinus), Wild pig (Sus scrofa), Chital (Axis axis), Sambar (Rusa unicolor), Hanuman langur
(Semnopithecus entellus), Rhesus macaque (Macaca mulatta), Indian Porcupine (Hystrix indica), Indian giant squirrel
(Ratufa indica), Indian pangolin (Manis crassicaudata) etc. The carnivores are represented by Leopard (Panthera
pardus), Jungle Cat (Felis chaus), Indian Wolf (Canis lupus), Jackal (Canis aureus), Bengal Fox (Vulpes bengalensis),
Leopard cat (Felis bengalensis) etc;

And whereas, the sanctuary is falling in Balasore district and surrounded by forest and villages of Mayurbhanj
district in the west, village boundary line adjoining to Tenda Reserve Forest and Bishnupur Protected Forest in the east,
Nilgiri ex-state boundary line adjoining to Devagiri Protected Forest and Devagiri Reserve Forest in the south,
Kaptipada-Udala-Jharanaghati-Sajanagarh-Nilgiri state highway in the north;

And Whereas, it is necessary to conserve and protect the area surrounding the protected area of the Kuldiha Wildlife
Sanctuary as Eco-sensitive Zone from ecological, environmental and biodiversity point of view;

NOW THEREFORE, in exercise of the powers conferred by sub-section(1) and clauses (v) and (xiv) of sub-section (2)
and sub-section (3) of section 3 of the Environment (Protection) Act 1986 (29 of 1986) read with sub-rule (3) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area with an extent upto 7.0
kilo metre around the boundary of Kuldiha Wildlife Sanctuary in the State of Odisha as the Kuldiha Wildlife Sanctuary
Eco-sensitive Zone (herein after referred to as the Eco-sensitive Zone) details of which are as under, namely:-

1. Extent and boundaries of Eco-sensitive Zone.—(1) The Eco-Sensitive Zone shall be of 234.48 square kilometres
with an extent upto 7.0 kilometre around the Kuldiha Wildlife Sanctuary.

(2) List of villages falling in the in Eco-sensitive Zone are given at Annexure-I.
(3) The GPS Co-ordinates of points along the boundary of Kuldiha Wildlife Sanctuary are given at Annexure-I1.

(4) The map of the Eco-sensitive Zone along with boundary details and latitudes and longitudes is appended as
Annexure-III.

2.  Zonal Master Plan for the Eco-sensitive Zone.—(1) The State Government shall, for the purpose of the Eco-
sensitive Zone prepare, a Zonal Master Plan, within a period of two years from the date of publication of final
notification in the Official Gazette, in consultation with local people and adhering to the stipulations given in this

notification.
2) The said Plan shall be approved by the competent authority in the State Government.
3) The said Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such a

manner as is specified in this notification and also in consonance with the relevant Central and State laws and
the guidelines issued by the Central Government, if any.

) The said Master Plan shall be prepared in consultation with all concerned State Departments, namely:-

(i) Environment;

(ii) Forest;
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(iii) Urban Development;

(iv) Tourism;

(v) Municipal;

(vi) Revenue;

(vii) Agriculture;

(viii) Odisha State Pollution Control Board;

(ix) Irrigation: and

(x) Public Works Department .

for integrating environmental and ecological considerations into it.

5) The said Plan shall not impose any restriction on the approved existing land use, infrastructure and
activities, unless so specified in this notification and the said Master Plan shall factor in improvement of all
infrastructure and activities to be more efficient and Eco-friendly.

(6) The said Master plan shall provide for restoration of denuded areas, conservation of existing water
bodies, management of catchment areas, watershed management, groundwater management, soil and moisture
conservation, needs of local community and such other aspects of the ecology and environment that needs
attention.

7 The said Master Plan shall demarcate all the existing worshipping places, village and urban
settlements, types and kinds of forests, tribal areas, agricultural areas, fertile lands, green area, such as, parks
and like places, horticultural areas, orchards, lakes and other water bodies.

(8) The said Master Plan shall regulate development in Eco-sensitive Zone so as to ensure Eco-friendly
development for livelihood security of local communities.

3. Measures to be taken by State Government.-The State Government shall take the following measures for giving
effect to the provisions of this notification, namely:-

) Land use.—Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for
recreational purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial
related development activities:

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on the
recommendation of the Monitoring Committee, and with the prior approval of the State Government, to meet the
residential needs of local residents, and for the activities listed against the serial numbers 10, 21, 32, 36 and 37 in
column (2) of the Table in paragraph 4, namely:-

(i) Eco-friendly cottages for temporary occupation of tourists, such as tents, wooden houses, etc. for Eco-friendly
tourism activities;

(i) Widening and strengthening of existing roads and construction of new roads;

(iii) Small scale industries not causing pollution;

(iv) Rainwater harvesting; and

(v) Cottage industries including village industries, convenience stores and local amenities:

Provided further that no use of tribal land shall be permitted for commercial and industrial development
activities without the prior approval of the State Government and without compliance of the provisions of article 244 of
the constitution or the law for the time being in force, including the Scheduled Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of the Monitoring Committee, once in each case and the correction of
said error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

Provided also that there shall be no consequential reduction in green area, such as forest area and agricultural
area and efforts shall be made to reforest the unused or unproductive agricultural areas.

(2) Natural springs.-The catchment areas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up by the

—
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State Government in such a manner as to prohibit development activities at or near these areas which are detrimental to
such areas.

(3) Tourism.—(a) The activity relating to tourism within the Eco-sensitive Zone shall be as per the Tourism
Master Plan, which shall form part of the Zonal Master Plan.

(b) The Tourism Master Plan shall be prepared by Department of Tourism, in consultation with Department of Forests
and Environment of the State Government.

(c) The activity of tourism shall be regulated as under, namely:-

(i) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forest and Climate
Change with emphasis on eco-tourism, eco-education and eco-development and based on carrying capacity study of the
Eco-sensitive Zone;

(ii) new construction of hotels and resorts shall not be permitted within one kilometer from the boundary of the
Kuldiha Wildlife Sanctuary except for accommodation for temporary occupation of tourists related to eco-friendly
tourism activities;

Provided that beyond the distance of the one kilometer from the boundary of the protected area till the extent of
the Eco-sensitive Zone, the establishment of new hotels and resorts shall be permitted only in pre-defined and designated
areas for Eco-tourism facilities as per Tourism master Plan;

(iii) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall be permitted by the concerned regulatory authorities based on the actual site specific scrutiny and recommendation
of the Monitoring Committee.

(4) Natural heritage.—All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool
reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be
identified and preserved and plan shall be drawn up for their protection and conservation, within six months from the
date of publication of this notification and such plan shall form part of the Zonal Master Plan.

(5) Man-made heritage sites.—Buildings, structures, artefacts, areas and precincts of historical,
architectural, aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and plans for their
conservation shall be prepared within six months from the date of publication of this notification and incorporated in the
Zonal Master Plan.

(6) Noise pollution.—The Environment Department of the State Government or Odisha State Pollution
Control Board shall draw up guidelines and regulations for the control of noise pollution in the Eco-sensitive Zone in
accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981(14 of 1981) and the rules
made thereunder.

(7) Air pollution.—The Environment Department of the State Government or Odisha State Pollution Control
Board shall draw up guidelines and regulations for the control of air pollution in the Eco-sensitive Zone in accordance
with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the rules made
thereunder.

(8) Discharge of effluents.—The discharge of treated effluent in the Eco-sensitive Zone shall be in
accordance with the provisions of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974)and the rules
made thereunder.

(9) Solid wastes.— Disposal of solid wastes shall be as under:-

(i) the solid waste disposal in Eco-sensitive Zone shall be carried out as per the provisions of the Municipal Solid Waste
(Management and Handling) Rules, 2000 published by the Government of India in the erstwhile Ministry of
Environment and Forests vide notification number S5.0. 908 (E), dated the 25th September, 2000 as amended from time
to time;

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-biodegradable
components;
(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;

(iv) the inorganic material may be disposed in an environmentally acceptable manner at site(s) identified outside the Eco-
sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-sensitive Zone.

(10) Bio-medical waste.—The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out as
per the provisions of the Bio-Medical Waste (Management and Handling) Rules, 1998 published by the Government of
India in the erstwhile Ministry of Environment and Forests vide Notification number S.0. 630(E), dated the 20th July,
1998 as amended from time to time.
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(11) Vehicular traffic.—The vehicular movement of traffic shall be regulated in a habitat friendly
manner and specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the
Zonal Master Plan is prepared and approved by the competent authority in the State Government, Monitoring Committee
shall monitor compliance of vehicular movement under the relevant Acts and the rules and regulations made thereunder.

(12) Industrial Units.—(a) No establishment of new wood based industries within the proposed Eco-
sensitive zone shall be permitted except the existing wood based industries set up as per the law.

(b) No establishment of any new industry causing water, air, soil, noise pollution within the proposed Eco-
sensitive Zone shall be permitted.

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.—All activities in the Eco-
sensitive Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and the rules
made thereunder, and be regulated in the manner specified in the table below, namely:-

TABLE
S.L Activity Remarks
No.
(N (2) (3)
Prohibited activities
1. | Commercial mining,  stone | (a) All new and existing mining (minor and major minerals), stone quarrying

quarrying and crushing units. and crushing units shall be prohibited except for the domestic needs of bona
fide local residents including digging of earth for construction or repair of
houses and for manufacture of country tiles or bricks for housing for personal
consumption.

(b) The mining operations shall strictly be in accordance with the orders of
the Hon’ble Supreme Court dated the 4th August, 2006 in the matter of T.N.
Godavarman Thirumulpad Vs. Union of India in Writ Petition (Civil) No.202
of 1995 and order of the Hon'ble Supreme Court dated the 21st April, 2014
in the matter of Goa Foundation Vs. Union of India in Writ Petition (Civil)
No.435 of 2012.

2. | Setting up of saw mills. No new or expansion of existing saw mills shall be permitted within the
Eco-sensitive Zone.

3. | Use or production of any | Prohibited (except as otherwise provided) as per applicable laws.
hazardous substances.

4. | Setting up of industries causing | No new or expansion of polluting industries in the Eco-sensitive Zone shall
water or air or soil or noise | be permitted.
pollution.

5. | Establishment of new major | Prohibited (except as otherwise provided) as per applicable laws.
thermal and  hydro-electric

projects.
Commercial use of firewood. Prohibited (except as otherwise provided) as per applicable laws.
Use of plastic bags. Prohibited (except as otherwise provided) as per applicable laws.

Undertaking activities related to | Prohibited (except as otherwise provided) as per applicable laws.
tourism like over-flying the
national park area by aircraft,
hot-air balloons.

9. | Discharge of untreated effluents | Prohibited (except as otherwise provided) as per applicable laws.
and solid waste in natural water
bodies or land area.

Regulated activities

10. | Establishment of hotels and | No new commercial hotels and resorts shall be permitted within one
resorts. kilometer of the boundary of the protected area except for accommodation for
temporary occupation of tourists related to Eco-friendly tourism activities.
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However, beyond one kilometer and upto the extent of the Eco-sensitive
Zone all new tourism activities or expansion of existing activities would in
conformity with the Tourism Master Plan.

11. | Construction activities. (a) No new commercial construction of any kind shall be permitted within
one kilometer from the boundary of the protected arca:

Provided that, local people shall be permitted to undertake construction in
their land for their residential use including the activities listed in sub-
paragraph (1) of paragraph 3:

Provided further that the construction activity related to small scale
industries not causing pollution shall be regulated and kept at the minimum,
with the prior permission from the competent authority as per applicable rules
and regulations, if any.

Further, beyond one kilometer upto the extent of Eco-sensitive Zone
construction for bone fide local needs shall be allowed and other construction
activities shall be regulated as per Zonal Master Plan.

12. | Trenching ground. Establishing of new trenching ground is prohibited. Old trenching grounds
are to be regulated under applicable laws.
13. | Discharge of treated effluents and | Regulated under applicable laws.
solid waste in natural water
bodies or land area.
14. | Air and vehicular pollution. Regulated under applicable laws.
15. | Noise pollution. Regulated under applicable laws.
16. | Extraction of ground water. Regulated under applicable laws.
17. | Felling of trees. (a) There shall be no felling of trees in the forest or Government or revenue
or private lands without prior permission of the competent authority in the
State Government.
(b) The felling of trees shall be regulated in accordance with the provisions of
the concerned Central or State Acts and the rules made thereunder.
(c) In case of Reserve Forests and Protected Forests the Working Plan
prescriptions shall be followed.
18. | Migratory graziers. Regulated under applicable laws and as per Zonal Master Plan.
19. | Existing establishments. Regulated under applicable laws
20. | Insulation of electric lines. Promote underground cabling. All existing electric lines passing through the
Eco-sensitive Zone shall be adequately insulated in the time frame prescribed
under the Zonal Master Plan.
21. | Widening and strengthening of | Shall be done with proper Environment Impact Assessment and mitigation
existing roads. measures, as applicable.
22. | Fencing of existing premises of | Regulated under applicable laws.
hotels and lodges. In order to allow free movement of wildlife, hotels or other commercial
establishments within the Eco-sensitive Zone shall not fence their properties
with barbed wire and no fence shall be higher than 1 meter. Any existing
fence not complying with this stipulation shall be modified as per the time
lines mentioned in the Zonal Master Plan.
23. | Public rights. Regulated under applicable laws.
24. | Collection of small Fodder. Regulated under applicable laws.
25. | Drastic change of agriculture | Regulated under applicable laws.
system.
26. | Commercial use of Natural water | Regulated under applicable laws.
Resource including Ground water
harvesting.
27. | Movement of vehicular traffic at | Regulated under applicable laws.

night.
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28. | Introduction of exotic species. Regulated under applicable laws.
29. | Sign board and hoardings. Regulated under applicable laws.
30. | Protection of hill slopes and river | No construction activity unless otherwise permitted by under the Zonal
banks. Master Plan shall be undertaken on the hill with slopes more than 1 to 10 and
also upto 100 meters from the banks of any river, and natural nallah.
31. | Small scale industries not causing | Non-polluting, non-hazardous, small-scale and service industry, agriculture,
pollution. floriculture, horticulture or agro-based industry producing products from
indigenous goods from the Eco-sensitive Zone, and which do not cause any
adverse impact on environment shall be permitted.
Promoted activities
32. | Ongoing agriculture and | Shall be actively promoted.
horticulture practices by local
communities along with dairies,
dairy farming, aquaculture and
fisheries.
33. | Organic farming. Shall be actively promoted.
34. | Adoption of green technology for | Shall be actively promoted.
all activities.
35. | Rain water harvesting. Shall be actively promoted.
36. | Cottage industries including | Shall be actively promoted.
village artisans.
37. | Use of renewable energy sources. | Shall be actively promoted.
5. Monitoring Committee.—(1) The Central Government hereby constitutes a Monitoring Committee for effective

monitoring of the Eco-sensitive Zone, which shall comprises the following namely :—

Monitoring Committee for the State of Odisha comprising of the following members, namely:-

(i)  District Collector, Balasore - Chairman
(ii)  Anexpert in the area of ecology and environment to be nominated by the

Government of Odisha for a period of one year in each case. -Member
(iii) One representatives of Non-governmental Organisation (working in the -Member

field of environment including heritage conservation) to be nominated

by the Government of India for a period of one year in each case.
(iv) Regional Officer, Odisha State Pollution Control Board -Member
(v) Divisional forest Officer cum WL Warden, Baripada -Member
(vi) Sub-Collector, Kaptipada (Udala) -Member
(vii) Supt. of Police, Balasore -Member
(viii) Supt. of Police, Udala -Member

(ix) Divisional Forest Officer-cum-WL Warden, Balsore

6.

(2)
(3)

-Member-Secretary.

Terms of Reference.—(1)The Monitoring Committee shall monitor the compliance of the provisions of this

notification.

The Monitoring Committee shall monitor the compliance of the provisions of this notification.

The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forest number S.0. 1533(E), dated the 14th September, 2006, and are falling in
the Eco-sensitive Zone, except the prohibited activities as specified in column(3) of the Table under paragraph
4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and
referred to the Central Government in the Ministry of Environment, Forest and Climate Change for prior
environmental clearances under the provisions of the said notification.
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thereof, shall be scrutinized by the Monitoring Committee based on the actual site-specific conditions and
referred to the concerned regulatory authorities.

(5) The Member-Secretary of the Monitoring Committee or the concerned District Collector or the concerned park
in-charge shall be competent to file complaints under section 19 of the Environment (Protection) Act, 1986
against any person who contravenes the provisions of this notification.

(6) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives
from industry associations or concerned stakeholders to assist in its deliberations depending on the
requirements on issue to issue basis.

(@) The Monitoring Committee shall submit the annual action taken report of its activities as on 31st March of
every year by 30th June of that year to the Chief wilflife warden of the State as per pro forma given in
Annexure III.

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give such such
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.

7. The Central Government and State Government may specifiy additional measures, if any, for giving effect to
provisions of this function.

8. The provisions of this Notification are subject to the orders, if any, passed, or to be passed, by the Hon’ble
Supreme Court of India or the High Court or National Green Tribunal (NGT).

[F. No.25/189/2015-ESZ-RE]
Dr. T. CHANDINI, Scientist ‘G’

Annexure-1
List of villages falling in Eco —sensitive Zone
SI
No. District Tahasil Name of Village Type of Village Latitude Longitude
1 Mayurbhanj Kaptipada Adharpada Revenue Village 21°22'29.864" N | 86°26'37.724"E
2 Balasore Oupada Aghashul Revenue Village 21°20'7.003" N 86°33'58.018"E
3 Balasore Qupada Aghirapada Revenue Village 21°20'32.153" N | 86°32'6.172"E
4 Balasore Khaira Aithasahi Revenue Village 21°19'46.742" N | 86°31'24.301"E
5 Mayurbhanj Kaptipada Ambadahi Revenue Village 21°20'17.524" N | 86° 24'45.202" E
6 Balasore Khaira Ambagadia Revenue Village 21°19'53.366" N | 86°34'4.642"E
2 Balasore Nilgiri Ambajhar Revenue Village 21°28'33.961" N | 86°41'46.154"E
8 Mayurbhanj Kaptipada Andhari Revenue Village 21°24'17812" N | 86° 30'37.472"E
9 Balasore Khaira Asurkhunta Revenue Village 21°19'47391" N | 86°25'43.909"E
10 Balasore Oupada Atasahi Revenue Village 21°21'13.507" N | 86°29'35.237"E
11 Balasore Nilgiri Babandha Revenue Village 21°27'18.119" N | 86°43'52.072"E
12 Balasore Oupada Badapokhari Revenue Village 21°20'8.752" N 86° 34' 49.539" E
13 Balasore Oupada Badhi Revenue Village 21°20'10.900" N | 86° 35' 30.560" E
14 Balasore Oupada Baghampada Revenue Village 21°21'39.832" N | 86°37' 18.879"E
15 Balasore Oupada Bahasahi Revenue Village 21°28'29.295" N | 86° 44'46.363" E
16 Balasore Nilgiri Baligura Revenue Village 21°26'9.183" N 86° 45'40.167" E
17 Balasore Oupada Balimundali Revenue Village 21°21'3.478" N 86°35'6.416"E
18 Balasore Nilgiri Bankisal Revenue Village 21°27'58.642" N | 86° 43' 33.628"E
19 Balasore Oupada Bansapal Revenue Village 21°21'43.831"N | 86°37'47.132"E
20 Balasore Nilgiri Banthiapada Revenue Village 21°28' 31.459" N | 86°42' 53.408"E
21 Balasore Nilgiri Banusabania Revenue Village 21°25'37.621"N | 86°45' 26.529"E
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22 Balasore Oupada Barabhagi Revenue Village 21°19'49209" N | 86°26' 51.189"E
23 Mayurbhanj Kaptipada Basanaga Revenue Village 21°23'19.047" N | 86° 28 44.490"E
24 Balasore Nilgiri Batsahi Revenue Village 21°29'31.115" N | 86° 34' 54.956"E
25 Balasore Nilgiri Baulagadia Revenue Village 21°21'20.065" N | 86°42' 13.091"E
26 Balasore Nilgiri Belapada Revenue Village 21°22'24.695" N | 86°42'37.977"E
27 Balasore Khaira Benagaria Revenue Village 21°19'29.467" N | 86°27'22.101"E
28 Balasore Nilgiri Betasul Revenue Village 21°27' 8.843" N 86° 44'34.236"E
29 Balasore Nilgiri Bhalukasuni Revenue Village 21°29'23413" N | 86°42'22.929"E
30 Balasore Oupada Bharadabhati Revenue Village 21°21'29.386" N | 86°29'2.016"E
31 Balasore Nilgiri Bhutasahimil Revenue Village 21°27'50.936" N | 86°43'10.379"E
32 Balasore Khaira Biriha Revenue Village 21°20'22200" N | 86°29'46.109"E
33 Mayurbhanj Kaptipada Bramhanipal Revenue Village 21°23'22.340" N | 86°29'45.605"E
34 Balasore Oupada Budakhunta Revenue Village 21°20'34.140" N | 86°35'45.171"E
35 Balasore Khaira Chahapur Revenue Village 21°19'55.704" N | 86°31'38.134"E
36 Balasore Khaira Chahapur Sasan | Revenue Village 21°20'5.834" N 86°30'41.634"E
37 Balasore Nilgiri Chakamara Revenue Village 21°28'46.353" N | 86°40' 13.392"E
38 Balasore Nilgiri Chandrapur Revenue Village 21°29'34.150" N | 86°40'52.183"E
39 Balasore " Oupada Chatrishul Revenue Village 21°21'36.907" N | 86°35' 2.655" E
40 Balasore Nilgiri Chintamanipur Revenue Village 21°21'42468" N | 86°42' 50.085"E
41 Balasore Oupada Chirandeipur Revenue Village 21°19'55444" N | 86°29' 2.371"E
42 Balasore Nilgiri Chota Kanhupur | Revenue Village 21°26'33.195" N | 86°45'23.290"E
43 Balasore Oupada Dagarpara Revenue Village 21°19'48.885" N | 86°33'24.508"E
44 Balasore Nilgiri Daldali Revenue Village 21°23'23382" N | 86°42' 26.091"E
45 Balasore Oupada Daripokhari Revenue Village 21°20'42462" N | 86°35'15.753"E
46 Balasore Nilgiri Darkholi Revenue Village 21°29'50.545" N | 86°36' 16.648"E
47 Balasore Oupada Darkhuli Revenue Village 21°20'51.294" N | 86°29'40.557"E

Dasarathapur

48 Balasore Nilgiri Sasan Revenue Village 21°24'36.836" N | 86°44' 13.665"E
49 Balasore Nilgiri Dholpur Revenue Village 21°26'2.728" N 86°45'6.180" E
50 Balasore Soro Digibhanra Revenue Village 21°21'4.606" N 86° 37 38.645"E
51 Balasore Nilgiri Dwarika Revenue Village 21°23'17.542" N | 86°44' 5.677"E

‘ 52 Balasore Nilgiri Dwarikasuni Revenue Village 21°28'46.503" N | 86° 38'48.060" E

| 53 Balasore Oupada Gadasahi Revenue Village 21°22'0.034" N 86° 29'28.550" E

| 54 Balasore Oupada Gajamaba Revenue Village 21°21' 1.360" N 86° 34' 33.866" E
55 Balasore Oupada Garudahata Revenue Village 21°20'15.965" N | 86°33'30.353"E
56 Balasore Soro Gobindpur Revenue Village 21°20'44.799" N | 86°40'53.190"E
57 Balasore Nilgiri Gohalia Revenue Village 21°25'15.996" N | 86°45' 13.087"E
58 Balasore Nilgiri Gohira Revenue Village 21°29'39.890" N | 86° 38' 20.963"E
59 Balasore Soro Gopalpur Revenue Village 21°21'50.650" N | 86° 39'45.196" E
60 Balasore Soro Gujadiha Revenue Village 21°22'45.054" N | 86°39'52.207"E
61 Balasore Soro Gulunia Revenue Village 21°20'22.200" N | 86° 35' 50.042"E
62 Mayurbhanj Kaptipada Haladipokhari Revenue Village 21°24'36772" N | 86°30' 51.889" E
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63 Balasore Oupada Halapur Revenue Village 21°20'31.094" N | 86°27 25.280"E
64 Balasore Oupada Hariharpur Revenue Village 21°19'54.664" N | 86°28'4.443"E
65 Balasore Nilgiri Harikrushnapur Revenue Village 21°21'14.608" N | 86°42'59.242"E
66 Balasore Nilgiri Hatasahi Revenue Village 21°25'5.086" N 86°45'34322"E
67 Mayurbhanj Kaptipada Hatimanda Revenue Village 21°24'32.820" N | 86°30'3.113"E
68 Mayurbhanj Kaptipada Hinjuliduba Revenue Village 21°26'49.285" N | 86°31'45981"E
69 Balasore Nilgiri Hsiasahi Revenue Village 21°24'2936" N 86°44' 38.797"E
70 Balasore Nilgiri Iswarpur Revenue Village 21°21'6.815"N 86°42' 57.293"E
71 Balasore Oupada Jadgaria Revenue Village 21°20'10.250" N | 86°29'4.709" E
72 Balasore Nilgiri Jaganathpur Revenue Village 21°27'23.054" N | B6° 44' 40.648"E
73 Balasore Oupada Jalapank Revenue Village 21° 20" 6.614" N 86°29'44 453" E
74 Balasore Nilgiri Jamaghati Revenue Village 21°28'7.907" N 86°43'11.072"E
75 Balasore Nilgiri Jampada Revenue Village 21°21"18.115" N | 86°41' 11.309"E
76 Balasore Nilgiri Jamudihi Revenue Village 21°28'29.035" N | 86°44'3.502"E — J‘
77 Balasore Nilgiri Jamuna Revenue Village 21% 29 4.998" N 86°35' 17.311"E
78 Balasore Oupada Janhidpada Revenue Village 21°20" 1.159" N 86° 28' 38.992" E
79 Balasore Oupada Janikapal Revenue Village 21°20'21.998" N | 86° 31' 26.876" E
80 Balasore QOupada Jatapada Revenue Village 21°21'37.325" N | 86° 36' 58.195"E
81 Balasore Qupada Jayanarayanpur Revenue Village 21°19'58.821" N | 86° 35" 20.624"E
82 Balasore Nilgiri Jharanaghati Revenue Village 21°29'30.697" N | 86°34'15.676"E
83 Mayurbhanj Kaptipada Jhiliribani Revenue Village 21°27'54.076" N | 86°33'8.365"E
84 Balasore Nilgiri Jokagadia Revenue Village 21°22'55332" N | 86°43'20.088"E
85 Balasore Qupada Jokagaria Revenue Village 21°20'17.719" N | 86°34'28411"E
86 Balasore Nilgiri Jokananda Revenue Village 21°27'34224" N | 86° 44' 49.740" E
87 Balasore Nilgiri Junia Revenue Village 21°25"33.013" N | 86°44'39.436" E
88 Balasore Nilgiri Juriapatna Revenue Village 21°23'56.702" N | 86° 44' 8.405"E
89 Balasore Oupada Kaashigaria Revenue Village 21°20'51.423" N | 86°30'9.293"E
90 Balasore Nilgiri Kadamsul Revenue Village 21°27'27470" N | 86°43'9.730"E
91 Mayurbhanj Kaptipada Kaijhati Revenue Village 21° 28 57.782" N | 86° 42' 40.593" E
92 Balasore Oupada Kaithagaria Revenue Village 21°18'54.139" N | 86°25'33.259"E
93 Mayurbhanj Kaptipada Kaladahi Revenue Village 21°29'46.224" N | 86° 33' 16.975"E
94 Balasore Nilgiri Kalakad Revenue Village 21°29'33.803" N | 86°40'21.358"E
95 Mayurbhanj Kaptipada Kalia buru Revenue Village 21°20'52.592" N | 86°25' 54.040" E
96 Mayurbhanj Kaptipada Kaliachaturi Revenue Village 21°26' 12.672" N | 86° 31'30.750" E
97 Balasore Nilgiri Kaligari Revenue Village 21°22'39.941" N | 86°43'28.076"E
98 Balasore Qupada Kamarpal Revenue Village 21°20'19.570" N | 86° 33' 6.662" E
99 Balasore Nilgiri Kamediha Revenue Village 21°24'6.097" N 86°43' 25.892" E
100 Balasore Nilgiri Kandagaradi Revenue Village 21°23'10.010" N | 86°42' 14576"E
101 Balasore Oupada Kandipur Revenue Village 21°20'35.643" N | 86° 34' 48.672"E
102 Balasore Nilgiri Kanhupur Revenue Village 21°22'9.938" N 86°43' 6.840" E
103 Balasore Nilgiri Kanshipal Revenue Village 21°22'47.724" N | 86°42' 32.034"E
104 Balasore Nilgiri Kantabania Revenue Village 21°23'33.908" N | 86°44'3.729"E
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105 | Mayurbhanj Kaptipada Kantamari Revenue Village 21°20'36.747" N | 86°25'54.560"E
106 | Mayurbhanj Kaptipada Kantamati Revenue Village 21°20'27.395" N | 86°25' 15.075"E
107 Balasore Nilgiri Kanthiatikar Revenue Village 21°24'14431" N | 86°44'40551"E
108 Balasore Khaira Kasapa Revenue Village 21°19'28.428" N | 86° 26' 58.202" E
109 | Mayurbhanj Kaptipada Kendughati Revenue Village 21927'39.726" N | 86°32'14.278"E
110 Balasore Nilgiri Keshugadia Revenue Village 21°21'8.958" N 86°41'48.520" E
111 Balasore Nilgiri Keshuripur Revenue Village 21°20'29.798" N | 86°41'36.051"E
112 Balasore Oupada Ketakijhuri Revenue Village 21°19'45573" N | 86°27' 32.751"E
113 | Mayurbhanj Kaptipada Khadikhania Revenue Village 21°27'8.157" N 86°32'30.173"E
114 Balasore Khaira Khadipad Revenue Village 21°18'55.178" N | 86° 26'32.226"E
115 Balasore Soro Khogabani Revenue Village 21° 21'50.066" N | 86°40' 13.251"E
116 Balasore Oupada Khunta Revenue Village 21°20'25310"N | 86°36'41.025"E
117 Balasore Oupada Khuntadihapatna | Revenue Village 21°20"21.680" N | 86° 28'49.902" E
118 Balasore Soro Khuntapatna Revenue Village 21°20'45.579" N | 86°36'52.971"E
119 Balasore Oupada Krushnadaspur Revenue Village 21°20'34928" N | 86°29' 29.127"E
120 Mayurbhanj Kaptipada Kuanrpur Revenue Village 21729 13.772" N | 86° 32 37.679"E
121 Balasore Nilgiri Kumbakuntia Revenue Village 21724'23978" N | 86°45 9.580"E

122 Balasore Soro Kumbi Revenue Village 217 21'46949" N | 86° 39" 9.543" E

123 Balasore Nilgiri Kunchibania Revenue Village 21°29'50.775" N | 86°40'24.129" E
124 Balasore Oupada Kushadiha Revenue Village 21°21'23.536" N | 86° 30" 13.889"E
125 Balasore Nilgiri Kusumia Revenue Village 21°28'19.683" N | 86°43'20.077"E
126 Balasore Oupada Kusundaspur Revenue Village 21°20'14.017" N | 86° 30" 31.114"E
127 Balasore Nilgiri Madhuban Revenue Village 217 26'54.529" N | 86°45' 33.227T"E
128 Balasore Nilgiri Mahulbani Revenue Village 21°29'18997"N | 86° 37 1.151"E

129 Balasore Khaira Mahulgaria Revenue Village 217 19'53.755" N | 86°32' 1.902"E

130 Balasore Oupada Maisadali Revenue Village 21%20'20.229" N | 86°26'34.928"E
131 Balasore Oupada Majhisahi Revenue Village 21°21'5985" N 86° 30'B.039" E

132 Balasore Nilgiri Managarh Revenue Village 21°24'58469" N | 86°44' 38.694"E
133 | Mayurbhanj Kaptipada Mankadapada Revenue Village 21°25'38.747" N | 86°30'23.233"E
134 Balasore Oupada Mantachua Revenue Village 21°21' 1.180" N 86°31' 8.003"E

135 Balasore Oupada Marapatna Revenue Village 21°19'56.093" N | 86°34'23.345"E
136 Mayurbhanj Kaptipda Mayurahuda Revenue Village 21°24'58.710" N | 86°31' 10.379" E
137 Balasore Nilgiri Mirigini Revenue Village 21°26'46.186" N | 86°45' 13.237"E
138 Balasore Nilgiri Moshasuria Revenue Village 21°20'50.839" N | 86°42'13.263"E
139 Balasore Nilgiri Mukundapur Revenue Village 21°21'42.351" N | 86°42' 8.262"E

140 | Mayurbhanj Kaptipda Natapara Revenue Village 21725'34594" N | 86°31'23.072"E
141 Balasore Nilgiri Nijgarh Revenue Village 21°27 17.660" N | 86° 44' 14.965" E
142 Balasore Khaira Nuagaon Revenue Village 21720’ 4.860" N 86° 34" 14.968" E
143 Balasore Nilgiri Nuagaon Revenue Village 21°30°36.494" N | 86°35'40.810"E
144 Balasore Soro Nuasahi Revenue Village 21°22'6.821"N 86° 38'27.266" E
145 Balasore Nilgiri Nuashi Revenue Village 21°28'51.894" N | 86”43 10.033"E
146 Mayurbhanj Kaptipda Padmapokhari Revenue Village 21°23'42.084" N | 86°29'8937"E
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147 Balasore QOupada Paikapada Revenue Village 21°19'45337"N | 86°26'6.931"E
148 Balasore Nilgiri Panchalingeswar | Revenue Village 21°24'34.896" N | 86°43' 20.787"E
149 Balasore QOupada Pandua Revenue Village 21°20'35.685" N | 86°31'27.097"E
150 Balasore Nilgiri Parasul Revenue Village 21°27 54746" N | 86°45'8703"E
151 Balasore Nilgiri Patanapada Revenue Village 21723 6.048" N 86°43' 11.516"E
152 Balasore Nilgiri Patasahi Revenue Village 21°29'29.443" N | 86°35'49.278" E
153 Balasore Qupada Patharpada Revenue Village 21°21'22401" N | 86° 30' 35.400" E
154 Balasore Khaira Patna Revenue Village 21719'24.012" N | 86°25'23.647"E
155 Balasore Soro Phataamba Revenue Village 21°22'12.217" N | 86° 37 52.726"E
156 Balasore Oupada Potrokhunta Revenue Village 217 18 44.008" N | 86°25'17.933"E
157 Balasore Khaira Pramanandpur Revenue Village 21°19'33.104" N | 86°28'7.041"E
158 Balasore Oupada Pratappur Revenue Village 21°20'34474" N | 86°30'46.310"E
159 Balasore Nilgiri Puniduria Revenue Village 21°28'25225" N | 86°39'57.806"E
160 Balasore Oupada Purusottampur Revenue Village 21°19'47.716" N | 86° 32'51.777"E
161 Balasore Oupada Radhaballabhpur | Revenue Village 217 19"55.119" N | 86°36' 15.564" E
162 Balasore Nilgiri Raipal Revenue Village 21°30'21.254" N | 86°38'26.714"E
163 Balasore Nilgiri Raipur Revenue Village 21726'22.821" N | 86° 45'38.633"E

Rairamchandrap

164 Balasore Khaira ur Revenue Village 21719'43.494" N | 86° 28' 27.043"E
165 Balasore Oupada Rangamatia Revenue Village 21°20'52.614" N | 86° 28' 54.704" E
166 Balasore Soro Rangamatia Revenue Village 21°22'34352" N | 86°40' 14.231"E
167 Balasore Khaira Ranigaria Revenue Village 21°20'3497" N 86° 32' 43.595"E
168 Balasore Soro Ranpur Revenue Village 21°20" 3.886" N 86°35'473I15"E
169 Balasore Khaira Rodanpur Revenue Village 21°19'34.078" N | 86° 34' 13.604"E
170 Balasore Nilgiri Sabjapur Revenue Village 21723 3904" N 86° 42 55.735"E
171 Balasore Nilgiri Sana Patpur Revenue Village 21925'20477" N | 86° 45 32374"E
172 Balasore Nilgiri Santagadia Revenue Village 217°22'44 812" N | 86°43' 23.010"E
173 Balasore Soro Saralia Revenue Village 21°22'28276" N | 86° 39" 0.328" E

174 Balasore Nilgiri Saruchampa Revenue Village 21°29'38427" N | 86° 37 22.880"E
175 Balasore Khaira Sason Revenue Village 21°19'31.545" N | 86° 25’ 55.858"E
176 Balasore Nilgiri Shialomalsahi Revenue Village 21°29'2.631" N 86° 40" 25.168" E
177 Balasore Nilgiri Shymsundarpur Revenue Village 21°23'28258" N | 86°44' 13.665"E
178 Balasore Nilgiri Siadimal Revenue Village 21°27'47472" N | 86°44'9.216"E

179 Balasore Nilgiri Siadimala Revenue Village 21°27 2.587" N 86° 43" 8.859" E

180 Balasore Nilgiri Sikidia Revenue Village 21°21'58.323" N | 86°42'22.377"E
181 Balasore Soro Simulikhola Revenue Village 21°23'40.178" N | 86°39'19.224"E
182 Balasore Oupada Simulipall Revenue Village 21920'51.423" N | 86° 34' 58.024"E
183 Balasore Soro Sindhua Revenue Village 21°23'12.429" N | 86° 39'27.702"E
184 Balasore Soro Singakhanta Revenue Village 21°22'35.265" N | 86°39'17.921"E
185 Balasore QOupda Singarpur Revenue Village 21°20'13.627"N | 86° 32 1.707"E

186 Balasore Nilgiri Sirsa Revenue Village 21729'25265" N | 86°35'20.028"E
187 Balasore Oupda Sorisapal Revenue Village 21°20'14.492" N | 86° 28 25.849"E
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188 Balasore Khaira Sujagarla Revenue Village 21°18'58.035" N | 86°25'55.079"E
189 Balasore Nilgiri Talagaria Revenue Village 21°29'43.024" N | 86° 36'25.841"E
190 | Mayurbhanj Kaptipada Tangiria Revenue Village 21°28'46.839" N | 86°32'59.314"E
191 Balasore Nilgiri Tartari Revenue Village 21°29'54.097" N | 86°36'51.122"E
192 Balasore Nilgiri Telipal Revenue Village 21°29'32.368" N | 86°39 14.450"E
193 Balasore Nilgiri Tenda Revenue Village 21°27' 25.004" N | 86°42'28995"E
194 Balasore Nilgiri Tiakata Revenue Village 21°28' 17.779" N | 86°40' 32.591"E
195 | Mayurbhanj Kaptipada Tulagaria Revenue Village 21°21'13.374" N | 86°25'16.634" E
196 Balasore Khaira Ugalpur Revenue Village 21°19'15.440" N | 86° 26' 52.228" E
197 Balasore Soro Upargar Revenue Village 21°22'5322"N 86° 37" 32.877"E

Sarisua
Balasore Khaira Kapilajhari Revenue Village
198 Badhanata 21°19' 15.816" N | 86°22'12.756"E
199 Balasore Khaira Gagua Revenue Village 21°18'26.388" N | 86° 23' 32.5352"E
200 Balasore Khaira Kadaligadia Revenue Village 21°19' 1.236" N 86°24'9.72"E
201 Balasore Khaira Kuturipal Revenue Village 21°18'7.128" N 86° 22' 58.908" E
202 Balasore Khaira Budeisul Revenue Village 21°18'16.236" N | 86°23' 17.448"E
203 Mayurbhanj Kaptipada Kathachua Revenue Village 21°19'37.236" N | 86°25' 1.524"E
204 | Mayurbhanj Kaptipada Dugdha Revenue Village 21°19'7.392" N 86°21'22.032"E
205 Balasore Khaira Rugudi Revenue Village 21°18'57.132" N | 86°21'12.132"E
ANNEXURE-II

Geo-coordinates at Four Corners along Boundary of Eco-sensitive Zone.

The boundary line of Eco-sensitive Zone starts from a point with G.P.S. reading N 21° 17’ 59.6” E 86° 21" 38.4” on
the Keonjhar — Balasore inter district boundary line and moves in northern direction on the boundary line of
Keonjahr district till it reaches another point on Keonjhar — Mayurbhanj inter district boundary line with
G.P.S. reading N 21° 19’ 14.4" E 86° 21" 24.4”. Then it turns in North.—East direction and moves in a zigzag
manner including forested areas in Mayurbhanj district within the Eco-sensitive Zone over a distance of about 5.5
kilometre up to a point with GPS reading N 21° 19° 49.9” E 86° 24’ 20.8”. Then the boundary line moves in
North.—East direction in Mayurbhanj district at a parallel distance of 2 kilometre from the inter district boundary
line of Mayurbhanj and Balasore district. Then turns east to cross inter district boundary line and enters Balasore
district near Tangana Nala. Then moves in east direction maintaining the same parallel distance of 2 kilometre from
the Kuldiha Wildlife Sanctuary boundary line up to Podasul and crosses Kaptipada — Nilgiri Satate High way No. 19
near Nilgiri, and runs in Southern direction up to Keshuripur. Then runs in west direction maintaining the same
parallel distance of 2 kilometre from the Sanctuary boundary line in a zig-zag manner touching the point with G.P.S.
reading N 21° 19 12.4” E 86° 24 30.7". Then it turns towards South — West direction in Balasore district moves over
a distance of about 7 kilometre in a zigzag manner and touches the starting point. The Eco-sensitive Zone of Kuldiha
Wildlife Sanctuary includes corridor linking between Kuldiha of Balasore district and Hadgarh Wildlife Sanctuary of
Keonjhar district,

ANNEXURE-TII

MAP OF ECO-SENSITIVE ZONE OF KULDIHA WILDLIFE SANCTUARY WITH LATITUDES AND
LONGITUDES
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ANNEXURE-IV

Performa of Action Taken Report:.—Eco-sensitive Zone Monitoring Committee.-

1.

2
3.
4

Number and date of meetings.

Minutes of the meetings: mention main noteworthy points. Attach minutes of the meeting as separate Annexure.
Status of preparation of Zonal Master Plan including Tourism Master Plan.

Summary of cases dealt for rectification of error apparent on face of land record (Eco-sensitive Zone wise).
[Details may be attached as Annexure]

Summary of cases scrutinised for activities covered under the Environment Impact Assessment notification,
2006.

[Details may be attached as separate Annexure]

Summary of cases scrutinised for activities not covered under the Environment Impact Assessment notification,
2006.

[Details may be attached as separate Annexure]
Summary of complaints ledged under section 19 of the Environment (Protection) Act, 1986;

Any other matter of importance.
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IN TEE ODURT OF COLIECTOR, BALASORE

In the matter of gairet Appoal No. 1/06

ghri BhAgalén paridA §/o. Caneswar Parida
village Nalieni, P.8e Nilgirt,
pist. BallsSp1o,.

Vyae
Tohsildar, Nylgiri 8nd othora.

PREZENT ¢
i. Shﬂ. H.P.lbmptﬂ, I.-&"s"
Gollector, Balasolo,

2. shri T XK. pardid, adweate
for tho Appellant ghri Bhigabten parids

8, Nono appesyed on halr of nes pondent.

QBRRER

This 13 8n Sppesl Sgains t ths oxder of Pohsildar,
Nilgiry @349d 26.6,95 in geiret Leass Casé No. 170/92-93 1.s,
Jamudi b8 Mo rrom qmi'r! Noe® o
T briof Hstory of the cuke is that ghri B}ﬁgabﬁn‘
pa.ridé was grentwd with lesse of Jrmudibh Norrum qUAYry No.3
gituigod oWr Pt Noe 3991 Aceleld doc, undeor XA fo. 1133
( #bad Jogyn 4nabAd1) Plot Nos 9098 pe. L, 7R 46 c. (Gp cheT) Flot
Nos @993 pc.l.42 dec, gpanys Jungle for A reriod of 3 yetrs
fwy the yesy 1962 to 1985 fpr vxtrfction and mmpwl of
- 80000 M,T. Korrim annuR 11y wd th annual) Wase of valw of
Bis 22,987;-. aumeqﬁantly tho qpehslléar on tha &ppl 4 cldiion
of tha présent 8ppollent excluded Plot Noe. 3993 ( Créadd Juugl
and tlim;od to opexdty the othey tw ploﬁ vide s gprior
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- 2 ta
dated G.10.94 on payment of ths @abow ldwse money, which
tho &ppellant dopos ited and thoredftor Oporated tha qusrry.
This lose poriod vas ovor on 313,98, Tha present appollfnt
f1led & patition in PornE for rerewal of Jamibild Mprruw
nusrry No,3 for 8 furthor period of 3 yosrs from 199506 to .
1997-08 for extraction of tho same quantity of morrum. On
this application tho R.I, gajanagdrh mcommended for grant
of lsasg., ThoreRftor 8n objction potition was filed by the
local poople ageinst settlemont of this quarpy and @ectrdiing.
1y the Teksildar 8fter dw enquiry stoppod furthar rengual
and rejJected the potition. Hence the present #ppeal.

I hawoe gono through the connected Lowr Cotrt
yocord 8nd gone through the submission of the Advocata
c8rofully. |

It 8ppe-yé from the cis¢ yecord that Plot Ne.398d
is Goehiy which form @ pirt of this Sairat under considori.
tion, Initislly such Gochar 1land Should not have beon leasad
out 8 & gairat vithout providing altorndtiw land of egunl
quantity else whayo, This communal land has, thos bogn
miswel msy bo for carning yownug vhon &nothar land 15 givan
thopaof hes been left for wo by the community. The ¢bjeeticl,
of poople reforred to by the Tahésildar Is an vuteous of this
8 lternative Wo of Gochar lond, When tha sairat in gues tion
hisusos & gochér llmd,- it 18 not des iyable to wse this luans
for gulrr ing operdition further dus to continpus extraction
the lossed out ared logks 1like a big soa and tha depth o ohs
quarry 1s more than 12 feet. Bos ides the frequint plylng of
ryucks 3150 hampers the stuifes of the students resiing 'n

156



157

prigary, MeBe and B Schools The Tehasilder arter
, visiting the spot has obserwd.thﬂt the allegation ‘-E
of thelaca-l peogla bears truth and thcre may be public %
agitation it the quarry i1s leased out for mﬁur‘ther
period. But the report of the Rels ayvailable in the © ae !
yscord shows that there :I.a no _GOV‘\:. {pstitution oN the E
/ ) _ querry side and there i3 no forest growth on the land ;i
/ ‘ np‘plied.for.' The- geport of Rele T© regarding absence of
mti'mtiom on tha vlot may be correcte But the
repart,'of Pahasildar is given confidence and fnkin;g,
; into cons lderstion -chenbaervation pmede above 1 do not
feel BNy neceasity to jnterfere in the orders® of |
Tamsilcwr, mlgiri aa;rhelling further lease cf the
qum-ry. hence the appeal filed by Spri Bhagaban Parida

hos nNo nerit and chereiore the appeadl is prejecteds

onmunced in the Upth Court Toda¥s the

42th J amaﬂo 1996,

Collectory Balouolse,
6 my gictation
and corred 4 by 1es

Calir.'.ctor, BalagoTte
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— = — " T Ths Aesl. District lhgistrate.
Balasor-._ '
F B s_ub'_g:-:-_ Submisshn of Eﬂquiry repert on the allogatim

petitien filed by Sri Chitaranjan Sarangi, TR

. ex=M,L.A. Nilgiri and others agiinst Sri Mikania
; Biwal .f Malyani., =

- Refi-  Your latter No, 284 E“dted 17,10,02 and last
e fRemindar ﬁn.1173/J - Dated 7.4,2003,

In. mv.tting a zeferenco to the. ab{wa citod

car:ospnadon«, I am to say that the allegatlcm mde by the

ex—l&.I..A. Nﬂqir}. and othnrs m onqus.rad by the &avenun

My vieu ;m each point i.s as follomz-. s ,
1a It i.s a fact that Sti. Ad.tkanda Elswal has taken
Stono quarry fmm this ‘Iahasn and not creating trauble to.

_ General publ;lc for their journy from onhe villago to anotixer
vulage situated near Stone quarzy. Although the blasting is
going on in the Stone quarry but mt m any time as alleged

, ””Ln tha a.u.egatim ﬁatition. Ha haa got tha lieence f:om the

tinn af cnquiry of tho Revenua Supe:vhor op.tnad that Sri

_ Bhual h uot mating auy troubh to the pubue.

Ccntd... ..912.
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2. i\s z'egards opbra'tiaﬁ of Morrum quarry in vﬂh'gs
Jamadiha sltuated in Plot No.a‘?‘?h 3992 under Khata No.1164

aad—illa‘h Noréﬁi%undax—m%a%a Ne.—1167- 11; is statedA;hat the
quarry is noi‘. being opara.ted. But - the quarry situated in
private hnd was belng opa...ateci by the lessees who nare _

granted tempotay permitied.after realisation of Govt, dues
‘as’ cla’r—.&fied' vida'Dist,r 'Office Lettear No;820 dated 28,7.01.
- 3. 1t is a fact that, patta Was grant.ed to the
baneficiariea. ‘Ihe v:lllagers present at tha t.’t.ma of enquiz'y
L statad !;hat the tz:ees which wWas plan'tred previousiy by ...ocial
F o;‘ost Dapartment was subsequently iost.

4 & 5 * Although tho laad was: 1eased out m fawoux

ef the bemficiaries, subsequeutl}' ther« mva“ old theh.‘ iaad.

has Vpu:ehnsed Ac. 19 50 dac. after obtaininq pa;missim fm'

- tha Sub-culeetor,wugm as required U/s. 3(1) of Regllatian
2/56 Act. But sri Bimal has not occupied the Govt. land., The
balanca .land i.s in the name of Sri Pu::na Chandra Palei and

-Baidhar Palei. who are S.T. ‘persons, Hence there is no
i:regulaﬂties in this case.

e Du.ring anquiry it has not barm ptaved that. the
unauthozised quarrying oporation 1s being mda. _

‘ ,{_.A;Htlt appea:s, Sri Biswal has not oecupled any

Gwﬁt. aad eand‘ the land mup&ed by him ha\re been puz:ehased

acenzding to‘_p‘i'ovisinn of :ule. The dataih 01' 1land part!.-

E euhu in mich sti Bisw}. is occupzm: has bean reﬂectcd in
tha anqui:y report,

Previously the name of Sri Purna Ch, Palei was in
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. the E.P.L.list. But mthequontly his name has been deleted.
8. 112,..” a fact that Sri Banoj Biswal s/o~ Adikanda

_ 24

i - _ Blswal S/o- Paramananda tﬁve got pormlssion of Tahasildar

‘Hilgixi vide lease Case No, 3/03 and 5/03 to lease out thelr

dm—fﬂ—quan—mg—wtinn to use the land for agrs.mltura

pu:chse as admissi.ble vide District Office Letter No. 820
dated 23.7.01.

9. In vi.ow of the enquiry it is clesrly indicated
'that Sri. ﬁdikanda Blml has notéo&perating QuUIIry unautho—
:.’wodly and not ancroachod any type of Govt. land aad not
" cutting the trees £5om Govt. land. ‘ .
| . 10, sri Bisvel has constructed the road to bis
N quatly n.ma i.n hl.s priwte land. The detailed land pa::t;bcu-
' 13!3 hwe heen shmin pnint -1 of tht :oport of tha

,siipnrvisu onﬂmad hmwzth. s:a Bhﬂl 3.3 -bukmg
25 ooad
jt-a npaix t.ho sm. ,tsnd as am‘- ubon :aquj.ud fm

k s : hﬁa o cﬂst-

In view of t.m above cueunstamaa. tho anegatio:
m,_«, é

h-skno ae:!.t fo: taking action against sSri Bismi.

This i.s for your kind considcxation and nacessan

2 e.-en o 1; ﬂ
J(/\ 9(71 78& -\,,Zm,ﬂ ¥ - W
af&,qtl,ﬁm' LTl v (ir:‘ﬂl/c (fz,cuyum,ff 7

Yours fa fithfully,

% : ) e R ' Tahasi(if Nligm .

i = SR = Co tc Sub-Cnllecter.Nilgiri for informtim

] S Py
Mma::y ct.icn with reference to his. latto: No.
Aédhtod:fﬁ%?& ﬁ; fL@"‘? 59

. ~
Tahasildaxr,Nilgiri.
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IFFICE OF THE TAHASILDAR,NILYIL

no. 0802 /. Datad- [‘T[‘?[*”:ﬁ

Te
& THe sus-Callectar,Wilziri, .
Sukg- suknigsien of report zn the pet,‘.t.!an of
- 8ri Lawnan sing, nistrict Pregident,
Jhadkhand Mukti Maraha. Bzl assra,
Refy=- Lotter Np,313/Res. Dt,10.4.06 of the
: Lol to Call&ctar,nala!m.:.e.

gir, : . .

; E o

I invitine a reSerence to the letter en the

sukfect .cited akave, I am ty sqy that Sa:panch,ﬂaih-

' Sarpanch ané sems winer perssns under Jamudiha @.p.

have filed setitisn akeut purchaise of lznd by sri
Puras ':‘.iv. Pzlel, 8aidhar Palel 2f Malyani nne.' mshna
Ch. vatra of Podasul kevpnd their income, The patitionera
have'ai.leae« that during 1976~77 devt, had alletted
A.4B,).2 Qac, of Gramya Junele Kisam lard to 36 5.T. and

-

5.C. poraons giter conversisn of the same to agricultural
lang tlxréugix deres=rvation inga. Although they
g@ﬁ “Patta”, they d4ié¢ not pessess or cultivate the land,
out of them 1% perssig ocald tholr land s gri Pumma ch,
Paled, The petiticnters had ralsed that ' gri Purna ¢h,
Balcl is a B.P.L. Cara hslder and how ho cpuld he-a:h}.e
to purchase such huge extent of land,

on this issue, I couducted enguiry in village-
nlyand ssmil Jamudiha in presence of sri Purna ch.

FPalei, Baidhar palel and geme ether perssng of Malyani,

srl puzna Che Palei a:.pre'ss;ea:i that he was . 5
refiding in g uint family having 8 ta 10 ‘earning '
meznhers. They were werking as lakeurars in, agricultural

fleld, gtone guarries, Morrum guarries and cul tigating
' K.T.0.

3
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. @ to 10 Acres of agrioculturel lgnd en ihal d;ast bagis,

162

Baaides they were pt.parin" “Khali patfa® at ‘sver times, :

Thay had Kept nusber ef cattle gnd gsats, Frem all the
a%sve ssurcog they were ¥ errning 'u:s.'ooa/-: ts K,10,000/~
prar mbnt:h. By gaving of earnksd maney frem the absve
souraes he purchasud A.9:25 dec. at R.1423, 500/~ during
1934, A.2.62 dec. at £.35,%30/- furing 1995, puring’

1957 he sold A.1.50 dse. incsnvenient iand at Mi21,000/-

and .p\irchasad Ae3:75 dec, at M.52,500/~ by the sale
msney and 'eamsd'mo_nay.; buring 2000 he esld A.-';G-a‘_-ﬁo cic'c.
at ¥41,23,000/~ and wade apreement with gri Ash.k ‘xu.-
Siswal of Malyadi for mxtractien and tianspertatisn ef
Marrum fron his land and got u.z,szo.ood/- from gri
Blgwal, Fcom the alove meney he purchased A.3.75 .dne.
at .67, 500/~ ;lu;ing 2009, By tha halanée angunt axnd
spined m_:and:;" he purchased A,4.5% d¢ec. at E,1,20,000/~
Quring 20CL aRé A.l.47 dea. at %.73, 500/~ during 2002,
sri Palel hazr given statamelt n priting. A Xersx cspy
of his statemebt 1a uRcleped herewith for refarence. He
pr‘mducéé the gale dasls towalnds plrohase and "sale of his
land. As per verificatisn, a ‘state:uani: shewing the
Yearulse purcicse id sals of land is shewn in the
eiclased statement, during engquiry the villasers present
| presadd tho utatm(;n% of 8ri purua ch: Palei to bes -
*rue, It le aot passiidle to asssss exact J.noahu £from
E4£E arant abUrces ky whi.c:ﬁ he cguld ke akle ts purchase
the h;lg.e' extent of land. As per hias statement he has ne
B.P.Ls Card at present.

K.T
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( 3
81‘1 Baldhar Palel gave atatmmt mr.tng
equiry. aAs per his statement gnd sale’ ioada pr.duced
he has purchased A,4.00 at K, 53, 500/,- auring 1996,
A:3.00 at &,42,000/~ @uring 1557 and esld A.8.00 at

Bod8 ,000/- @uring 2000. He erpressed that by means of
masaahan. wark.!.ng as lakpurer in quarrha. 8ala leaf
business etc. he purchaned the lind, The exact inceme
frem the alio:‘fo s_uu:ées could nst e assessed during
mqu.liry. the villagerg presait aiso eXpressed hia:

e statement tz be qo‘npiuo.' A Xerpx caxpy of stat'emnt ' - g

'ahawing the land purchased =id gnla by sri Baidhar
Palel is enclssed herewith for :éference.

As regards Rrushna ch. patre it 1ig knawn that
he is dead. The villagers present during engulry expresseéd
that he has A.3;OO'§f iland sppreximgtely, He has sold the
eatira A.3.00. since, hs 1z dcad the a.a_l;e dacd tawards
purchags of land ky him could npt ke preduced by his
family tnembere, _ |

The plets purchases »y B, ‘purag Ch. Paledi
and Baldhar Palel were allated to 5.C, and 3.T. persons
by Govt. after engoying the .lranr:i #nr 15 tp 26 Yeare thoy
have seld it. On the spet visit it is seen that althsugh
the kisam of the allsited plets sre Sarad these are high '
land and not suitable for ngz‘icu.';tura.ﬁﬂence. the
.Illot{‘.ees have sald the allotted plsts. As hpez:' elgu iry
and statement it 15 knewn that the purchaaers; are the
owher of the purchased land. These petitienér;s are ragularl)
£1ling petitians aﬁ different evarters on p.u:l.t.loil greund,

KiTi0%
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( 4 ) ,
This is for faveur sof ysur infsrmation snd
Recessary a_t:t.tanar

_ Yeaurs fiithfully,
. ' ‘ %)
N - c{(c, Q%hfgildar. i.
Moos ,Np . lb@&&' / -Dﬂﬂﬂéﬂ- \C\\q\d \'

CopYy fmua::ﬂ 7é 2 the pP.A. to Cellectar,

Balacore for ir.formatian and necezsacy actisn with

referenva te his - emp. Ng.514 dt.10.4.06.

6((_ %&E‘ana JHRilg /11‘
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W.P.(C) No. 7547 of 2003

S NC.

Date of

of Order Order

ORDER WITH SIGNATURE

Office note as to action (if any),
taken on Order

12.

18.12.2018

On perusal of the record, it 1§
three occasions, thé matter was not a

counsel for the petitioners.

Earlier also on 16.08.2018,
adjourned. Prior thereto, on 21.11.201

for the petitioners has sought for adjour?

Even today, learned counsel fd

not present.

In view of the above, the W

dismissed for default.

All connected Misc. Cases/L.A

accordingly.

seen that oh last

itended by learned

the matter was
6, learned counsel

hment.
r the petitioners is

rit petition stands

stand disposed of

St . €

. Jhevere: C.J

W e »Tcw’é, 7.
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OFFICE OF THE TAHASILDAR, NILGIRI
Email-:talh.nilpiri-od@nic.in Tele hone-06782-233233

Date. .O.?‘t: O“las sl

Letter No...\Q@R,..../
To

The Collector & District Magistrate,
Balasore.

Sub:- Submission of the interim enquiry report regarding allegation petition of villagers of

Malyani samil Jamudiha.
Ref: Grievance petitions of villagers of Malyani dtd 24.12. 2024, 15.01.2025,
Letter No: 301 dtd. 21.01.2025 and 451 dtd 03.02.2025 of Sub- Collector, Nilgiri.
Sir,
In inviting a kind reference to the subject cited supra, I am to say that the allegation of the
f Malyani namely Manas kumar Barik and others regarding fraudulent transfer of
ST persons and running of an illegal crusher unit was duly

ct of the case is

villagers o
immovable properties of ST & non-

enquired by the undersigned through the available records in this office. The brief fa

that an area of Ac 84.20 dec of land was recorded in the name of Shri Jagannath Jew seba, Shri patta

samanta having khata No 69/2 and plot No 3218 in forest Kissam in the year 1921-22 (copy
enclosed). As averred from one of the retrieved case record, in 1976-77 out of three plots i.e.

3652/4108, 3923 and 3994 under khata No 1167 of village Jamudiha having area A48.00 dec was

settled in favour of 38 nos of ST and Non ST persons. Those case records are not traceable on whlch
basis the land was settled. The cadastral map of the concerned village has also not been corrected.
Meanwhile the Major Settlement published final ROR in 1976, however the settlement authority didn't

- recognize their claims rather recorded it as village forest under Rakhita khata No. 1167. Again in the
year 1980 Forest Conservation Act came and the cutoff date was declared as 25.10.1980.

s L ‘I‘hereafter, in the year 1884, the then tahasildar again settled those plots measuring an area of

A48, OOdec in favor of those 38 persons stating the reason that they had previously got those lands.

* From 1994 onwards those 38 persons eventually sold those settled land to one Sri Pumna Chandra'
Palei S/ O - Jatia Palei (ST to ST transaction) violating the provision of rule 3(1) first proviso of the
regulation 2, 1956 in scheduled areas which is reproduced as — “Notw:thsrandmg anything contained

in any law for the time being in force any transfer of immavable property by a member of a Scheduled' ke

S
i, Hav

(¥ sScanned with OKEN Scanner
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public financial Institution for securing a mﬁ
=
absolutely null and void and of .

Tribe, except by way of morigage executed in favour of any

Joan granted by such institution for any Agricultural purpose, shall be

no force or effect whaisoever, unless such fransfer Is made In favour of another member of a

Scheduled Tribe:  Provided that:- (i) nothing in this sub-section shall be construed as to permil any

member of a Scheduled Tribe or his successor-in-interest 10 (ransfer any immaovable property which
sder any authority of the State or the

- F was seftled with such member of Scheduled Tribe by or 1
Central Government or under nay law for the time bring in force”. In due course of time he sold (ST
to Non ST) those properties 1o Adikanda and Banoja Biswal. (Father n Son) after taking permission
from the Sub Collector, Nilgiri w's 3(1) of Regulation 2 of 1956 in the year 1997 and 1998. Aferwards
Mutation has been applied by the Adikanda Biswal and Banoja Biswal in the year 2004 onwards and
RoR have been corrected in their favor. -
For better appreciation the events may be represented as below:-
Chronology of Events
Date Year Events -
1921-22 Land was recorded in the name of Srti Radha Kishore Jew as
forest
A
1976 Major Settlement recorded the land in favour of Govt. Rakhit
Khata as forest.
1976-77 Land was settled in favor of 38 ST/ non ST person persons by
the Tahasildar.
25.10.1980 1980 Forest Conservation Act came into force.
1984 (only Land was again seftled in favour of those 38 ST and non ST
one Record | persons stating the reason that the settlement did not recognize
retrieved) their previous pattas. Also the map has not been corrected.
1994 7 Nos of deeds executed in favour of the Purna Chandra Palei
and Baidhar Palei.
12.12.1996 1996 Hon’ble Supreme court verdict on T.N Godavaran vrs Union of
India wherein the Hon’ble court directed that irrespective of the
ownership the land which are recorded as forest in Govt records
will be constued as “Forest land”.
1997 3 nos of deeds executed in favour of the Puma Chandra Palei
07.04.1997 1997 5 nos of Permission granted w's 3(1)of Regulation 2 of 1956 by
| oo gt Sub-collector, Nilgiri in favour of Purna Chandra Palei. Area
R i ; Ac 07.00 dec i s
129.12.1998 1998 % nos of Permission granted /s 3(1)of Regulation 2 of 1956 by |
. ey LTI - . Sub-collector, Nilgiri in favour of Purna Chandra Palei, Baidhar |
palei and others. Area Acl5.25dec RN
2000 4 nos of deeds executed in favour of the Puma Chandra Paie{ ;
: | and Baidhar Palei. O e S50
| oy :

(¥ scanned with OKEN Scanner



\2001 \3 10s of decds exccuted in favour of t
and Baidhar Palei.

“This is for favor of your kind information and necessary action.

" Encl:- As above,
iaha dar, ilgiri

%‘-.{ J
¥ nccessary action.

- MemoNo.___\a0d / | Date 0}-9‘;\. a5 vion &
Cop to the ADM (Revenue), Balasore/Sub-Collector, Nilgiri for kind informatio

JTahas ld?ar, Nilgiri
. * . 0 ; ~
oNo.  \aeY ! DateM i _
Néit;:o Manas kumar Barik & others of village Malyani for st iE A i
' &Iahasild%r, Nilgiri

L kel RN S R
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. Schedule I Form No.39-A "% = ﬂ///ﬂ —77 »

Khatian
Mouza: Jamudiha Tehsil ! Nilgiris
Station: Nilgiris Tehsil Number: 70
Poice Station tumbee. 47 Dictrict ; Baleswar
Nome of tha landiord and serlal number of the Khewal or

Odisha Government Khewet No.
Khatlan
[1) Serial number of the Invoice 1066/627
rmmu the peraces fether's neme, caste and place of residence Adikanda Viswal P:Udayanath Viswal Ja: Khandayat Ba: Malyani Sahib Nigaon
:-q-q_ Rayati
Disposal cess and cther .
light up Guoss Sess total 5) Progressive payment system

cesses, if any

4) Payment:
37.30| 27.80 65.10

By order of the petition No. 162/95, account 1066/126 plot number 4108/4896
was cancelled and a new plot number 4108/4896 was registered in the new account
1066/627, By order of the petition No. 137/95, account 6 plot number 3676 was
cancelled and a new account 1066/627. By order of the petition No. 91/95,
account 332 plot number 3660 was cancelled and a new account 1066/627.
Account 347 Plot No. 3675/4423 A 0.22 D. Account 634 Plot No. 3766 A
0.10 D. Account 634 Plot No. 3766 A 0.10 D. Account 634 Plot No. 3766 A 0.10 D.

6) Special attachments, if any Account 634 Plot No. 3766 A 0.2

The plot number 3766/5260 has been changed to s new account number 1066/627. By virtue of the

order of the petitioner's case number 92/95, the account number 332, plot number 3765, has

been changed to A 0.15 D. Dismissed as new plot number 3765/5249 and registered in new account
1066/627 OLR Case No 409/04 U/S 8 (A) Hu m Plot No. 2164/5414 was converted into

a house OLR Case No 512/04 U/S 8 (A) Hu m Plot No. 4108/45896 was submitted to Kha 1164/2 Dismissed

as per order No, 2196/2024 Plot No. 3912/5415 area 0.10000d Plot No. 4108/4888 area 0.10000d,
Plot No. 4108/4895 o 11.5000 L& e A° 1066/1533 Q

BLANK SPACE FOR STAMPING

Final Release Date -

[Cue date for payment -
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Invoice Serial No.: 1066/627 Mouza: Jamudiha District : Balaswar
Stop 6.
Plot numbar and wheel name | varieties and planter foes Deladed duscrigbon of the variely snd s charse ostics ﬂﬁi@ﬂ
A Hector
7 8 9 11 12
3766/5260 Sharad two 1000 [Accounts Recaivable 634
3765/5249 Sharad two 1500 Accounts Recetabl 332
3660 Sharad two 0400 weoount s Receiveble 332
P — A.Somnath Das D, | 61l 1186/06
Rt Gopinath Das Oger 3300 b, T froem Kha Kha 4,
No. My No.
4108/4897 Sharsd thres 5000 1784/06 8, Ga
Ma 1066/127 see.
kPl 6F11 @ 178/06 Huh
1917/5416 Sharsich Hired 7500 Mu, Kha
Kha 1066/146 See
Na, my number is 1180704,
4108/4903 Sharad thres 5000 yes, | am,
look at 11804133,
No, my aumber is 1131/0s,
4108/4890 St gve 5000 1's me, look
at 1066/120.
2 681l &° 1177/06
2164/5414 Homely 0600 4 j
Huh. ' from Khae Kha 1056, >
Agueduct "
3675 Nest 0500 Accourss Reculvable 66
3675/4423 Nast 2200 procouses ee tlyabis 357
Gadiya o, my number is 177/06.
2165 Swamp two 1000
Huh, I'm from Kha Kha 1064. __'
12 plots 3000
At K Witak Du 14/09/2025 05:44:20 IP : 49.37.112.193




Mouza-Jamudiha

Thana-Nilgiri
Thana No. 49

I —

KHATIAN

Tahasil =Nilgiri
Tahasil No.70
District-Baleswar

Name of Jamindar &
Khewat/Khatian No.

Government of Odisha Khewat No.1

1) SlI.No. of Khatian

1164/2

2) Name of tenant,
father's name, caste

Adikanda Biswal, S/o. Udayanath Biswal, Caste-Khandayat, Res-

Nijigan Samil Malyani.

& residence.
3) Title Stitiban
4) Water Rent Cess Nistar Cess | Total 5) Description of
Payable Tax & other cess Increasable Khajana
if any
0.00 355.00 | 266.25 | 0.00 621.25
Nil
6) Special Instruction if any.

BLANK SPACE FOR STAMING
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Khatian SI.No.1164/2

Mouza-Jamudiha

Dist-Baleswar

Plot No. & | Kissam Enhanced Rakaba Remark
Name of description
Chaka of kissam Ac. | Dec. Hec.
and
boundary
7 8 9 10 11 12
4108/4 Gharabari | Crosser 1] 500 0.000 As per order
passed in OLR
Case
No.512/04
U/S.8(A) from
Mutation
Khata
No.1066/627
1 Plot 1| 500 0.000

180
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Tel: 06782-265110 §
Website: www.osbcboard.org

E-mail: rosgcb.balasore@osigcboard.orgiﬁ

i REGIONAL OFFICE, BALASORE .
STATE POLLUTION CONTROL BOARD, ODISHA
(FOREST, ENVIRONMENT & CLIMATE CHANGE DEPT., GOVT. OF ODISHA)
" Plot No. 1602, Ganeswarpur, Balasore~756019 . -

/.CTE- 432 (Expansion) el o e dtl?w}i[’wi’«ﬁ
, ‘ By Regd. Post

OFFICE MEMORANDUM |

onsent to g
d by the
the State
ontrol Board is pleased to convey its Consent to Establish under Section 21 of Air §
and Control of Pollution) Act, 1981 for the following plant facilities and production
atan additional investment of Rs.1_,40'_,00ﬁ 0= ‘ g

~In consideration of the online application No.6034157 ‘for obtaining e
Establish -of M/s' Akhandaleswar Stone' Crusher and the s.iiing ciéarancé"is‘sg
Collector -and District Magistrate, Balasore vide his ‘letter No.4672, dt.13.12.2004;
“Polk

Stone Chips — 2,00,000 TPA ;
At.Jamudiha;Mouza under Nilgiri Tahasil over Plot No. 4108 / 4896 of Khata No.1066 / 627 measuring

an area Ac:1.50 Dec.(mantioned as per application form) in the: district of Balasore with tﬁe f'ollowing-}

conditions.

GENERAL CONDITIONS:

1. This consent to establish is valid for the raw materials, product, manufacturing process and |
capacity mentioned in the application form. This order is valid for five years, which means the
proponent shall commence construction of the project within a period of five years frc}m the date }
of issue of this order. If the proponent fails to do substantial physical progress ofithe project §
within five years, then a renewal of this consent to establish shall be sought by the prc}}:onent. '

2, The industry shall comply to the provisions of Environment Protection Act, 1986 anid the Rules

: made there under with their amendments from time to time such as Hazardous|and Other E
‘Wastes (Management & Transboundary Movement) Rules, 2016, as amended from time to time, -

- Hazardous Chemical Rules/Manufacture , Storage and Import of Hazardous Chenical Rules, §

1989 etc. and the amendments there under. The industry shall also comply to the p}ovisions of §
Public Liability Insurance Act, 1991, if applicable. ' '

3. The industry is to apply for grant of consent to operéte. under section 25/26 of Water l(Prevention 3
& Control of Pollution) Act, 1974 and Air (Prevention:& Control of Pollution) Act, 1981 for at least ;

3 (three) months before the commercial production and obtain consent to operate from this j
Board. . | '

4, The consent to establish is subject to statutory and other clearances from Govt. of Odisha |
and/ or Govt. of India as and when applicable. ® C




» o&

SPECIALCPNDITIONS: - 3@,— -

A. GENERAL

1.

The irf)dustry shall put a sign board over the plot indicating clearly the name of the crusher unit,
proprietor, plot number, full address and demarcate the land by boundary wall of adequate
height. :

|

The industry shall develop greenbelt by plantlng indigenous specues along the boundary and
i Ie vacant space5 m31de the' factory premlses @ 1000 trees per acre over 1/3™ of the total

The ihdustry shall provide adequate sanitation facilities for its workers to avoid any open
defecation and unhygienic condition in the 'su'rrou_ndlng areas.

The ambient air quality msu:ie the factory premises which sha!i conform to the National Ambient
Air Quality Standards.

. The industry shall abide by the provisions of E (P) Act, 1986 andthe Ruleé framed the und,'e‘r.-

il . ' 2 ; : dpiats
The Board may impose further condition or modify the conditions: are stipulated in-this- order
during installation and / or at the time of obtaining consent to operate and may revoke: this order
in case the stipulated conditions are not implemented and / or information is found to have been

suppressed / wrongly furnished in the application form.
i 5

AIR POLLUTION :

Dust ontainmeht-cum-suppression shall be provided at all the potential dust generating points.

Wind breakmg wall(s) of adequate height shall be constructed at the potential dust generating

The nlt shall carry out regular cleaning and wettlng of the ground WIthm the industry premises.
Ithlmum drop height shall be prowded at discharge chute to minimize fugitive dust emission.

The unit shall construct metalled road inside the premises.

The suspended particulate matter measures,_ between 3 m to 10 m from any process equipments
of stone crushing unit shall not exceed 600 pg/m®.

i
The stone dust generated shall’ be handled properly to minimize fugitive dust emission.
Trans,portatton of the stone dust shall be'carried out by covered trucks in moist condition.
The height of the stack attached to DG Set shall be as per the formula; H=h+0. 2VKVA; where H=

Total lheight of the stack attached to: the' DG Set, h=height of the bullding in m where DG set is
installed, KVA= Capacity of the DG Setin KVA.

The unit shall take steps to implement all the measures as mentioned in the guidelines issued by
CPCB. -
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To,

Memo No: _ I@QJ .

1. The so! id wastes, rqectsidust generated from the plant shall be collected & suitably ch’sposeci off é

dust nuisance due towind action. . ! :

- Sri. Adikanda Biswal, Proprietor
: Mls Akhandaieswar Stone Crusher

in an environment friendly manner-so that there shall not be washout of solids during. ,am or any j

 REGIONAL f?ngch

Af.Malyani, Kharadlha Nﬂgm
Dist. Balasore’

Copy forwarded to:

1. The Member Secretary, §.P.C.Board, Odisha, Bhubaneswar.
2. The Collector & District Magistrate, Balasore g
3. The GM, DIC, Balasore :

4, Cepyto Guard file

pe ‘o..S-IM'“
ALl OFFICER
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age-1
Tel : 06782-244110
E-mail: rospcb.balasore@ospcboard.org

g Website: www.ospcboard.org
Y T REGIONAL OFFICE, BALASORE
A | STATE POLLUTION CONTROL BOARD, ODISHA

[FOREST, ENVIRONMENT AND CLIMATE CHANGE DEPARTMENT, GOVERNMENT OF ODISHA]
Plot No.1602, Ganeswarpur, Balasore -756019, Odisha

CONSENT ORDER

No. J 2 %6 | CTO- 657 (Expaision) Date ﬂg/ﬁ ‘f/ ﬂzfi_

BY REGD.POST

CONSENT ORDER NO. / / 12024-25 (APC)

Sub: Consent to operate under section 21 of Air (PCP) Act, 1981 and the Rules framed
thereunder for cxisting/new operation of the plant.

Ref: Your online consent to operate application No: 6195133 dtd. 19.02.2025.

Consent is hereby granted under Section 21 of Air (Prevention & Control of Pollution)
Acl.1981 and rules framed there under.

Name of the Industry: M/s Akhandaleswar Stone Crusher

Name of the Occupier & Designation: Sri Adikanda Biswal, Proprietor

Address: Over Plot No. 4108/4896 of Khata No.1066/627 total measuring area Ac.1.50 at

+ Malyani under Tahasil Nilgiri, Dist. : Balasore

This consent order is valid for the period upto 31.03.2026.
This consent order is valid for the product quantity, specified outlets, discharge quantity

and qualily, specified chimney/stack, emission quantity and qualily of emissions as specified

below. This consent is granted subject lo the general and special conditions stipulated therein.

A. Details of Products Manufactured

SL.No Product Quantity

1 Stone Chips 2,00,000 MT/ Annum

T _-— a

(¥ Scanned with OKEN Scanner
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CONSENT ORDER_ % - _ Page-2

B. Discharggpermitted through the following outlet subject to the standard

Outlet | Description of | Point of Quantity of Prescribed standard in mg/l
no outlet discharge discharge KLD except pH

or KL/hr. pH TSS | BOD 0&G
1 - - = — — - p

C. = Emission permitted through the following stack subject to the prescribed

standard
Chimney | Description of | Stack Quantity of Prescribed Standard in mgle:’—]
| Stack No | Stack height (m) | emission PM SO, NO, | H,S |
I R S N

D. Disposal of solid waste permitted in the following manner

"SI, | Type of Quantity | Quantityto | Quantity to be | Quantity Description |
No | solid waste | generated | be reused on | reused off site disposed off | of disposal ]
| (TPD) site (TPD) (TPD) (TPD) site ‘
1 | Crusher - ’ e - - Shall be
dust i reused in
f construction
1 & filling (
N activities
E. GENERAL CONDITIONS FOR ALL UNITS

1. The consent is given by the Board in consideration of the particulars given in the application.
Any change or alternation or deviation made in actual practice from the particulars furnished
in the application will also be the ground liable for review/variation/revocation of the consent
order under section 27 of the Act of Water (Prevention & Control of Pollution) Act, 1974 and
seclion 21 of Air (Prevention & Conlrol of Pollution) Acl, 1981 and to make such variations
as deemed fit for the purpose of the Acts.

2. The mine/induslry would immediately submit revised application for consent to operate to
this Board in the event of any change in the quantity and quality of raw material / and
products / manufacturing process or quantity /quality of the effluent rate of emission / air
pollution control equipment / system etc.

3. The applicant shall not change or alter either the quality or quantity or the rate of discharge
or temperature or the route of discharge withoul the previous written permission of the
Board.

4. The application shall comply with and carry out the direclives/orders issued by the Board in
this consent order and at all subsequent times without any negligence on his part. . In case
of non-compliance of any order/directives issued at any time and/or violation of the terms
and conditions of this consent order, the applicant shall be liable for legal action as per the
provisions of the Law/Act.

5. The applicant shall make an application for grant of fresh consent at least 90 days before the
date of expiry of this consent order.

6. The issuance of this consent does not convey any property right in either real or personal
property or any exclusive privileges nor does it authorize any injury to private property or any
invasion of personal rights, nor any infringement of Central, State laws or regulation.

(¥ Scanned with OKEN Scanner
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/ E’MQ—W CONSENT ORDER Page-3
fﬁ A\ 1/4
- _
£ :hl'sl.' f.:onsent does not authorize or approve the construction of any physical structure or
/ g Ti?r::i ities or the undertaking of any work in any natural water course.
/ . & e app_hcant _shall display this consent granted to him in a prominent place for perusal of
/ e pubhc gnd inspecting officers of this Board.
9. An inspection book shall be opened and made available to Board's Officers during the visit
to the factory.
10.

The applicant shall furnish to the visiting officer of the Board any information regarding the

construction. installation or operation of the plant or of effluent treatment system / air

pollution control system / stack monitoring system any other particulars as may be pertinent
to preventing and controlling pollution of Water / Air.

Meters must be affixed at the entrance of the water supply connection so that such meters

are easily accessible for inspection and maintenance and for other purposes of the Act

provided that the place where it is affixed shall in no case be at a point before which water
has been taped by the consumer for utilization for any purposes whatsoever.

12. Separate meters with necessary pipe-line for assessing the quantity of water used for each
of the purposes mentioned below:

a) Industrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose
c) Process

13. The applicanl shall display suitable caution board al the place where the effluent is entering
into any water-body or any other place to be indicated by the Board, indicating therein that
the area into which the effluents are being discharged is not fit for the domestic use/bathing.

14. Storm water shall not be allowed to mix with the trade andf/or domestic effluent on the
upstream of the terminal manholes where the flow measuring devices will be installed.

15. The applicant shall maintain good house-keeping both within the factory and the premises.
All pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be admitted
into the effluent collection system only and shall not be allowed to find their way in storm
drains or open areas.

16. The applicant shall at all times maintain in good working order and operate as efficiently as
possible all treatment or control facilities or systems install or used by him to achieve with
the term(s) and conditions of the consent.

‘47. Care should be taken to keep the anaerobic lagoons, if any, biologically active and not
utilized as mere stagnation ponds. The anaerobic lagoons should be fed with the required
nutrients for effective digestion. Lagoons should be constructed with sides and bottom-
made impervious.

18. The utilization of treated effluent on factory's own land, if any, should be completed and
there should be no possibility of the effluent gaining access into any drainage channel or
other water courses either directly or by overflow.

19. The effluent disposal on land, if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time.

20. If at any time the disposal of treated effluent on land becomes incomplete or unsatisfactory
or create any problem or becomes a matter of dispute, the industry must adopt alternate
satisfactory treatment and disposal measures.

21. The sludge from treatment units shall be dried in sludge drying beds and the drained liquid
shall be taken to equalization tank.

22. The effluent treatment units and disposal measures shall become operative at the time of

commencement of production.

1.

(¥ Scanned with OKEN Scanner
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23. The applicant shall provide port holes for sampling the emissions and access platform for
carrying out stack sampling and provide electrical outlet points and other arrangements for
chimneys/stacks and other sources of emissions so as to collect samples of emission by the
Board or the applicant at any time in accordance with the provision of the Act or Rules made
therein.

24. The applicant shall provide all facilities and render required assistance to the Board staff for b
collection of samples / stack monitoring / inspection. 3

25. The applicant shall not change or alter either the quality or quantity or rate of emission or \
install, replace or alter the air pollution control equipment or change the raw material or
manufacturing process resulting in any change in quality and/or quantity of emissions,
without the previous written permission of the Board.

26. No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approval of the Board.

27. The liquid effluent arising out of the operation of the air pollution control equipment shall be
treated in the manner and to ion of standards prescribed by the Board in accordance with
the provisions of Water (Prevention and Control of Pollution) Act, 1974 (as amended).

28_. The stack monitoring system employed by the applicant shall be opened for inspection to
this Board at any time.

29. There shall not be any fugitive or episodal discharge from the premises.

30. In case of such episodal discharge/emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions/stop the
operation of the plant. Report of such accidental discharge /emission shall be brought to the
notice of the Board within 24 hours of occurrence.

31. The applicant shall keep the premises of the industrial plant and air pollution control
equipments clean and make all hoods, pipes, valves, stacks/chimneys leak proof. The air
pollution control equipments, location, inspection chambers, sampling port holes shall be
made easily accessible at all times.

32. Any upset condition in any of the plant/plants of the factory which is likely to result in
increased effluent discharge/emission of air pollutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hours of its occurrence.

33. The industry has to ensure that minimum three varieties of trees are planted at the density of
not less than 1000 trees per acre. The trees may be planted along boundaries of the
industries or industrial premises. This plantation is stipulated over and above the bulk
plantation of trees in that area.

34. The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air pollution control equipments collected within the premises of the
indusirial piants shall te disposed off scientifically to the satisfacticn of the Board, so as no
to cause fugitive emission, dust problems through leaching etc., of any kind.

35. All solid wastes arising in the premises shall be properly classified and disposed off to the

satisfaction of the Board by: _
i) Land fill in case of inert material, care being taken to ensure that the material does

not give rise to leachate which may percolate into ground water or carried away

with storm run-off. - _ _
i) Controlled incineration, wherever possible in case of combustible organic material.

il Composting, in case of bio-degradable material.

(¥® Scanned with OKEN Scanner
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37.

38.

39.
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41.

42,

43.
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CONSENT ORDER Page-5

36. Any toxic Material shall be detoxicated if possible, otherwise be sealed in steel drums and

2?12‘;!:290;??&(1 greashaﬁebr ob;arirril(ier:jgoau;:pi:‘orsl of this Board in wri!'ing. The. detoxication
only.Letter of auti1<r)yr!rz19l'sna haﬁ bce obtained for hz F;rlgsencz of AeARia suiorked persong
If diss ia any o, |l atio ‘t_.s e n I?r?’ an disgosal of pa-zardous wastes.
of this condiicn no og:c: mp:;overnen _0 er}VI?.e 'as Boe?rd is of opinion that all or any
edulprRent oo s referred to ‘above rﬁguges ;ar:ﬂ;:m (mc['uc.ilng the chgnge of any cantr.o!
0 58ing heam er in whole ?r in pfart) th is ggf shall after giving the app!lcant an opportunity
t5 Somplwil .t:ary all orany o such con ition and thereupon the applicant shall be bound
e conditions so varied.
The applicant, his/heirs/legal representatives or assignees shall have no claim whatsoever
1o the condition or renewal of this consent after the expiry period of this consent.
The Board reserves the right to review, impose additional conditions or condition, revoke
change or alter the terms and conditions of this consent.
Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 to review any andfor all the conditions imposed herein above and to
make such variations as deemed fit for the purpose of the Act by the Board.
The conditions imposed as above shall continue to be in force until revoked under section
27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and section 21 A of Air
(Prevention & Control of Pollution) Act, 1981.
In case the consent fee is revised upward during this period, the industry shall pay the
differential fees to the Board (for the remaining years) lo keep the consent order in force. If
they fail to pay the amount within the period stipulated by the Board the consent order will be
revoked wilhoul prior notice.
The Board reserves the right to revoke/refuse consent to operate at any time during period
for which consent is granted in case any violation is observed and to modify/ stipulate

additional conditions as deemed appropriate.

SPECIAL CONDITIONS

GENERAL

The industry shall put a signboard over the plot indicating clearly the name of the crusher
unit, proprietor, plot number, full address and demarcate the land by boundary wall of
adequate height. ‘

The industry shall provide adequate sanitation facilities for its workers to avoid any open
defecation and unhygienic condition in the surrounding areas.

The unit shall abide by the E (P) Act, 1986 and Rules framed there under.

The Consent order has been issued without prejudice to any legal dispute arises in future
with respect to the ownership of the land and other land disputes.

"The industry shall develop greenbelt by planting indigenous species at least two rows along

the boundary and available vacant spaces inside the factory premises.
Good housekeeping practice shall be followed lo improve the work_en\!ironmer}t.
No further expansion/modernization shall be carried out by the unit without prior approval of

the Board. . . .
The unit shall follow Environmental guidelines for stone crushing units of July, 2023 issued by

CPCB in addition to the following conditions.

AIR POLLUTION

i ' ided & maintained at all transfer
uate Dust extraction/suppression system shall be provide _ :
ggiﬁ(t]s of feeding, Jaw crushers, Screen, Belt conveyors & ot_her dust generating points to

minimize fugitive dust emissions in order to maintain the prescribed AAQ standard .
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2. Wind breaking walls of adequate height shall be maintained along the conveyors to avoig

spreading of crusher dust in surrounding areas.

Flexible Telescope chute from top of discharge point to ground level should be provided to
minimize the fugitive dust emission.

The suspended particulate matter measured between 6.0 meters and 10.0 meters from any
process equipment of the stone crusher shall not exceed 600 pg/im?,

Regular cleaning and wetting of the ground shall be under taken within the premises.
Metallic road shall be constructed inside the premises.

The minimum drop height shall be maintained at discharge chute in order to minimize
fugitive dust generation,

Crusher dust generated shall be properly stored & handled to minimize fugitive dust
emission

SOLID & HAZARDOUS WASTE

The solid wasles, rejects/dust generated from the plant shall be collected and suitably
disposed off in an environmental sound manner and in no case such wastes shall be
disposed of outside its premises.

The occupier must comply with the conditions stipulated in section A, B, C, D, E and F

to keep this consent order valid.

™ e Adikanda Biswal, Proprietor
M/s Akhandaleswar Stone Crusher
AT: Malyani, PO : Kharadiha, Via : Sajnagarh
Dist.: Balasore -756041, Odisha o 907
REGIONAL OFFICER
Memo No. / Date /

Copy forwarded to

1. The Member Secretary SPC Board, Odisha, Bhubaneswar.
The Collector & District Magistrate, Balasore

The O.F.O., Balasore

The Asst. Director, Factories & Boiler, Balasore

The General Manager, D IC, Balasore \
Copy to Guard File.

SR RN

REGIONAL OFFICER
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?‘k:mhe Colleclor and DR Baic wie o S (:'aléf:.i;;'ate Balasore

N~ .
c : w Grievance(s) | Pending Grievance(s) | Disposed Grievance(s) | Action Taken Report Sent |

Grievances
QrtKu’
Details
(o
; :29'“"’“““ CMOFF/D/2011/01134 Received By
Name Suniti Singh Recelved Date
At-Tend N
. Address Post-Sajanagarh i Attachment
District-Balasore (¥
; Mobile No Current
& Contact No 91 i91 Status
N
Email Target Date
Address :
Grievance The petitioners allege illegal lifting of morum and chips by one Adikanda Biswal fr
g Details Prays for inquiry and action.
?‘/y\o“ .
\\
A
N O\ S\ MNO Sq\‘\'?— X~ of ~\>-° \‘
Remedial : ; at
Tehasildar,Nilgiri to toke immedicte necessary
Action
Sought action and report compliaonce.

3 oAl Addl, District Magistratg
\\ Forwarding Remarks Balasore

Take Action

Decision Examined at our Level

Remarks

http:!/www.cmgcorissa.gov.in/o!’lice/ viewacti0n.php?regno=CMOFF/’D/201 1/01134&acte... 12/2/201
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© Action Taken
‘Action Date Descrip: 0 Sent "y gisatleti‘resently Report
Attachment
TAKEM L. WITH v frho (YT .
28-11-2011 SUBOREG! “TE atgf; f thie) Chigh (B:Oil'e‘:;;’;ate
ORGANI: TION atas 7
- : ) )
98-11-2011 RECEIVEL THE - m,:g’;:,r the Chief

GRIEVAM'E

hltp://»\f.ww.cmgcm‘issa.gov.'mfui fice/viewaction.;shp?regno=CMOFF/D/2011/01134&actc... 12/2/2011
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RS, NILGIRI (Page-1)

To the Tahasildar Nilgiri

Sub;- Enquiry report regarding Grievance petition of Smt. Sumit Sing
and others of villager Tenda,BaghmaraSamil, Jamudiha

Ref;- Tahasil Memo No -5185 dt 6.12..11
(C.M OFF/D/2011/01134)
Sir,
As per your direction, I had visited Baghamara-Samil, Jamudiha, Tenda

villages and enquired into the allegations submitted by Smt. Sunit Sing and

others and submit the Enquiry report as follows:-

1. It reveals from the field enquiry that some Rayat after taking permission
from Govt. and after depositing the Govt. due as per law are extracting
Morum and cutting the stones from Stone quarry. Now Sri Sanatan Palai
is cutting stone from his land by paying the Govt. revenue. There is no
stone cutting in the Govt. land or extraction of any morum from Govt.
Land.The Complainant could not intimate and identify the Govt. land
where persons are extracting Morum or cutting stone. When Smt. Suniti
Singh, the complainant, was asked about the allegation, she expressed
that she has not given any complaint and the signature in the complaint is
also not her. Some persons by forging her signature have submitted the
above allegation. The Complainant also stated that Sri Adikanda Biswal
as per her knowledge has not extracted any Morum nor cutting any stone
from any Rayat or Govt. land illegally in Baghamara Samil, Jamudiha
villages. Smt. Sumiti Singh expressed the above thing before me and also

has submitted one statement in this regard which has been enclosed with

it.
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2. Regarding Brick kiln of Manu Pothal;- It was ascertained from enquiry

* that Sri Manoranjan Pothal is making bricks by obtaining Permission
from Pollution Control Board and has also obtained NOC from Collector
Balasore.

3. Crusher Unit; Regarding
On enquiry it was ascertained that Sri Adikanda Biswal for establishment
of Crusher Unit in the village Jamudiha has obtained permission from
Pollution Control Board and also has obtained NOC from Collector

Balasore.

It is to mention here that in the complaint it has been indicated that the
crusher dust from the crusher unit of Adikanda Biswal is being deposited
on the roofs of Sri Ganesh Mallick, Naba Mallick, Giri Mallick, Kartik
Mallick and Bancha Mallick.

On field enquiry, I had visited the individual houses and verified
that there is no stone dust on any of the house as alleged. At the time of
enquiry son of Bancha Barik namely Sri Bhabesh Barik , Sri Ganeswar
Mallick, Naba Mallick and Kartik Mallick have taken me to their houses
and have shown me that there are no stone dust deposited on the roofs of
their houses and they have also given one written statement which is
enclosed herewith. They also expressed that their names in the complaint
being forged have been submitted.

This report is being submitted herewith for your kind information and

subsequent follow up action.

RS, Nilgiri
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Latitude: 21.484369

Longitude: 86.750064

Elevation: 11.02+10 m

Accuracy. 7.8 m

Time: 02-04-202517:31

Note: Making Dg silencer as per re
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Latitude: 21.484897
Longitude: 86.749549
Elevation: 57.76+12 m
Accuracy: 17.8 m

Time; 03-04-2025 12:43
Note: Cctv surveillance

Powersd by Rioiwsm
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English Translation of Odiya. Annexure R-11/A-12SERIES

GRAMA SABHA (JAMUDIHA G.P)
PLACE G.P OFFICE
DATE 02.10.24
TIME 10 AM
Today on 02.10.24 at about 10 Am one Special GRAM SABHA was

held in presence of following signatories. The meeting was organised
under the chairmanship of Sarapanch Smt. Chandmani Murmu. In the
above meeting discussion were made on “swachata is service” and
“P.M Biswakarma”, “Har Ghar Water Movement” and Preparation of
GPDP under the CFC /SFC and on NRGEA. Thereafter discussion
was made regarding development works in the village and

proceedings of the meeting were recorded.

SIGNATURE OF VILLAGERS ;n %Q

I/ Chandramani Murmu (Sarpanch)
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Proposal No:-1;- Reading over and confirmation of earlier Grama Sabha
proceedings -

At first as per direction of the sarapanch the proceedings of meeting held on
15.08.24 was read over in the Grama Sabha. Thereafter welcoming to the

villagers present in the committee, memories of Father of Nation Mahatma
Gandhi were recollected on his date of Birth i.e Oct. 2 .
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Proposal No:-2;-

Proposal No-3
Land Schedule

Mouza Khata no Plot no Area
Jamudiha 1164/2 4108/4896 Acl1.50 dec
Jamudiha 1066/627 4108/4897 Ac0.50 dec
Jamudiha 1066/627 4108/4903 Acl.50 dec
Jamudiha 1066/628 4108/4899 Acl.50 dec
Jamudiha 1066/895 4108/4902 Acl.00 dec
Total Ac 6.00 dec

The proposal of Sri Adikanda Biswal for construction of 1 no’s. of 200/250
TPH (Fixed Stone Crusher Unit), 1 no’s, of 200/250 TPH Mobile Crusher Unit,
Ino’s.of WMM-Plant (Wet Mix Macadam) and 1 no’s. of HSD/Diesel storage
unit upto 40 kl, and establishment of Concrete Mix Batching plant (Hot Mix /

Drummix) or construction of 1 no’s. ot Asphalt Plant was discussed and
since there was no objection from villagers it was approved and the

proceedings were recorded.
Proposal no 4;-

XXXX XXXX XXXX XXXX
At last the chairman of the meeting Sarapanch Madam gave thanks to

villagers present and meeting was ended with thanks.

Sd/-
SARAPANCH




- y 217
g1ﬂe1 Q1L ¢16l1 Glgl 6Al.- 9resrasess

(N¥rooeso
dRAdE
G‘Iﬂ@ﬁ‘l JINagIae, QR -f1eda, fqi- QI6RgS

QG DG rreeeeseseereennns] NO OBJECTION CERTIFICATE o

| do hereby issue NO OBJECTION CERTIFICATE to M/s
Akhandaleswar Stone Crusher, Prop: Shri Adikanda Biswal of Malyani, PO:
Karadiha, PS: Nilgiri, Dist: Balasore, over the mention land in the below table, to
erect/install/expansion 1 Nos of 200/250TPH Fixed Stone Crusher Unit, 1 Nos of
200/250TPH Mobile Crusher Unit, 1 Nos WMM Plant (Wet Mix Macadam), 1 Unit
of HSD/Diesel Storage upto 40KL, 1 Nos Concrete Mix Batching Plant, Hot
Mix/Drum Mix or Asphalt Plant, under JAMUDIHA GRAMPANCHAYAT,
Village/Mouza:-Jamudiha, Block/Tahasil/PS: Nilgiri, Dist: Balasore, Odisha,

756058.

So, | hereby verify the above said location and issuing the NOC to M/s
1 Akhandaleswar Stone Crusher, Prop: Shri Adikanda Biswal for the above mention
Units/Plants along with the connecting roads.

! LAND SCHEDULE

E MOUZA KHATA NO. PLOT NO. AREA '

i Jamudiha 1164/2 4108/4896 Ac. 1.50 dec.

i Jamudiha 1066/627 4108/4897 Ac. 0.50 dec.
Jamudiha 1066/627 4108/4903 Ac. 1.50 dec.
Jamudiha 1066/628 4108/4899 Ac. 1.50 dec.
Jamudiha 1066/895 4108/4902 Ac. 1.00 dec.
TOTAL Ac. 6.00 dec.

(CLETTN
*a&rapanch
Yyamudiha ¢ p

L
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SRIMATI CHANDMANI MURMU Mo-7815852125

SARAPANCH 9348701679

JAMUDIHA GRAMAPANCHAYAT,BLOCK-NILGIRI,DIST-BALASORE

NO OBJECTION CERTIFICATE —
o aius 3R EES PN K O GQL— .......................

I do hereby issue NO OBJECTION CERTIFICATE to Mj§
Akhandaleswar Stone Crusher, Prop: Shri Adikanda Biswal of Malyani, PO:
Karardi_ha, PS: Nilgiri, Dist: Balasore, over the mention land in the below table, to
erect/install/expansion 1 Nos of 200/250TPH Fixed Stone Crusher Unit, 1 Nos of
200/250TPH Mobile Crusher Unit, 1 Nos WMM Plant (Wet Mix Macadam), 1 Unit
of HSD/Diesel Storage upto 40KL, 1 Nos Concrete Mix Batching Plant, Hot
Mix/Drum Mix or Asphalt Plant, under JAMUDIHA GRAMPANCHAYAT,
Village/Mouza:-Jamudiha, Block/Tahasil/PS: Nilgiri, Dist: Balasore, Odisha,
756058.

So, | hereby verify the above said location and issuing the NOC to M/s
Akhandaleswar Stone Crusher, Prop: Shri Adikanda Biswal for the above mention
Units/Plants along with the connecting roads.

LAND SCHEDULE

MOUZA KHATA NO. PLOT NO. AREA

Jamudiha 1164/2 '1 4108/4896 Ac. 1.50 dec.

Jamudiha 1066/627 4108/4897 Ac. 0.50 dec.

Jamudiha 1066/627 4108/4903 Ac. 1.50 dec.

Jamudiha 1066/628 4108/4899 | Ac. 1.50 dec.

Jamudiha 1066/895 4108/4902 Ac. 1.00 dec.

TOTAL Ac. 6.00 dec.
@7792:40&
SA&rapanch

Jamudiha .. p

b
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OFFICE OF THE P.S. MEMBER

- JAMUDIHA GRAMPANCHAYAT

AT/PO- JAMUDIHA, BLOCK - NILGIR!, DIST.- BALASORE, ODISHA - 756058
MOB: 9853285345

Date...cceccveeisasssnessesenensans
NO OBJECTION CERTIFICATE

: | do hereby issue NO OBJECTION CERTIFICATE to M/s
Akhandaleswar Stone Crusher, Prop: Shri Adikanda Biswal of Malyani, PO:
Karadiha, PS: Nilgiri, Dist: Balasore, over the mention land in the below table, to
erect/install/expansion 1 Nos of 200/250TPH Fixed Stone Crusher Unit, 1 Nos of
200/250TPH Mobile Crusher Unit, 1 Nos WMM Plant (Wet Mix Macadam), 1 Unit
of HSD/Diesel Storage upto 40KL, 1 Nos Concrete Mix Batching Plant, Hot
ij/Drum Mix or Asphalt Plant, under JAMUDIHA GRAMPANCHAYAT,
Village/Mouza:-Jamudiha, Block/Tahasil/PS: Nilgiri, Dist: Balasore, Odisha,

756058.

So, | hereby verify the above said location and issuing the NOC to M/s
Akhandaleswar Stone Crusher, Prop: Shri Adikanda Biswal for the above mention

Units/Plants along with the connecting roads.

LAND SCHEDULE
'MOUZA KHATANO.  [PLOTNO.  [AREA
Jamudiha | 1164/2 4108/4896 Ac. 1.50 dec.
Jamudiha 1066/627 | 4108/4897 Ac. 0.50 dec. -
Jamudiha 1066/62_7 4108/4903 Ac. 1.50 dec.
Jamudiha 1066/628 4108/4899 Ac. 1.50 dec.
Jamudiha 1066/895 4108/4902 Ac. 1.00 dec.
TOTAL Ac. 6.00 dec.
Q’-‘AT\W}M
P.S. m.:-m}::.-)w ehrz:
Jamudiha G P,
Nilgiri Biock
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FORM OF VAKALATNAMA
BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE
BENCH,AT-KOLKATA.
ORIGINAL APPLICATION NO.142 OF 2025/EZ
Manas Ranjan Barik & Another................. APPLICANTS

- Versus --

State of Odisha & Others..............o........ RESPONDENTS

KNOW ALL MEN BY THESE PRESENTS, THAT BY THIS VAKALATNAMA

I[/We-Sri Adikanda Biswal aged about 70 vears Son of Late Udaya Nath
Biswal of at present At- Malyani, Po- Kharadiha, Ps-Nilgiri Dist-
Balasore, Proprietor of M/s Akhandaleswar Stone Crusher, Respondent-
11, Plaintiff / Defendant /Appellant/ Respondent/ Petitioner/ Opposite Party
in the aforesaid Suit / appeal / Case do hereby appoint and retain

AJIT KUMAR SAHOO, EN NO.0-91/1999, Mobile No.9437378527

GOPAL PRASAD JENA, EN NO.0-329/1984,Mobile No0.9437632218
GOPAL KRUSHNA NANDA, EN NO.1038/91, MOBILE .9861259337

RASHMI RANJAN DAS, EN NQ.446/1995, MOBILE. NO.9090536992
Advocate(s) to appear for me / us, in the above case, and to conduct and
prosecute ( or defend) the same and all proceeding that may be taken in
respect of any application connected with the same or any decree or order
passed therein including all applications for return of documents or receipt of
any moneys that may payable to me/ us in the said case and also in
applications for review in appeals under Orissa High Court Order and in
application for leave to appeal to Supreme Court I / We authorized my /our
Advocate(s) to admit any compromise lawfully enter in the said case.

Date. & ., 1©.2025
Received from the Executants(s)

Satisfied and\accepted as [ hold
A%te B Advocate
, A kST

Accepted as above Accepted as above ug - bois ®
e et it

Advocate Advc?cate

Accepted as above Accepted as above

Advocate Advocate SIGNATURE OF EXECUTANTS
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